Bixth Series, Vol. XV—No.56 . Thursday, May 11, 1978
Vaisakha 21, 1900(Saka)

LOK SABHA
DEBATES

(Fourth Scssion)

(Vol XV contains Nos. §1—~58)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 4.00



CONTENTS
Vol. XV
No. §6==Thursday, May 11, 1978/Vaisakha 21, 1900 (Saka)

COLUMNS
Papers LeidontheTable . . . . . . . . =i
Committee on Petitions—
(i) Minutes e T S T SR 4
(ii) Fourth Report e v s e e e 4
Committee on Papers Laid on the Tablew
Sixth Report T 4
Railway Convention Committee=
FhirdRepot . . . . .« .« .« . . 4
Committee on Subordinate Legislation=—
NinthReport - .  « +« « « o« . . 4
Committee of Privileges—
Extension of time for presentation of Report on the question of
privilege against Shrmeu Indira Gandhi and others . §=7
Finance Bill, 1978—
Motion to consider amendment recommended by Rajya Sabha
—Amendment rejected—
Shri H. M. Patel - A 8—10,
2427
ShWC.M.Stephen . . . - - - . . 10—14
Shri G. M. Banatwalla - .+ .. -+ o+ - 1415
ShriT. A.Pai . i . . ; : .. 15~~18
Shrimati Parvathi Krishnan A 18-19
Shri Vesant Sathe . . .« .+ - ¢ a0-21
Shri Somnath Chatterjee - - A ar-22

ShiA.C.George - - - =+ o+ o+ - A



(i)
Motion of No-Confidence in the Council of Ministers==Negatived=—

CoLUMNS

Shri Asoka KrishnaDuyet . . . . . . . 37~46
Shri Jagjivan Rem . . | . ; . § 46—50
Shri B. Shankaranand e o so—sg,
54—58

Shri M. N. Govindan Nair. . . . . .« . 5863
Shri Ram Vilas Paswan ; . . ' . 63—68
Shri Ragavalu Mohanarangam . . . . . . 68—70
Shri Mohd. ShafiQureshi . . . . . . . 70—87
Shri Hukmdeo Narain Yadav . . - . . 88—o1
Shri Vasant Sathe . i . . : ' . : 91—99
Shri Saugata Roy . . . g . ' . . 99—I104
Shri Dajiba Desai . ‘ . . 104—I108
Shri Morarji Desai . g . 5 . ! . : 108—21
Shri C. M. Stephen . . ; i s " ; . 121—36

Members Sworn :
Shrimati Mohsina Kidwai . . . . . .+ . 53



LOK SABHA

—

Thursday May 11 1978/Vaisghha
21, 1900 (Saka)

e

The Lok Sabha met at Eleven of lhc
Clock

[Mi. Seeaker in the Chan]
PAPERS LAID ON THE TABLE

CErTIFIID ACCOUNTS OF INDIAN SCHOOL
oF MinEs, DHANBAD rOR 1875-76

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) I beg to lay on the Table a
wopy of the Certified Accounts
(Hind1** version) of the Indian
School of Mines Dhanbad, for the
year 1975-76 and the Audit Report
thereon [Placed wn Library See No
LT-2295/78 ]

Ursan Lanp (CEiaNG AND Recus a-
TION) (4TH AMDPT) RULES 1879

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR) 1 beg to lay on the Table a
copy of the Urban Land (Ceiling and
Regulation) (Fourth  Amenfiment)
Rules, 1978 (Hind: ang English wver-
sions) published in Notification No
GSR 571 in Gazette of India dated
the 26th April, 1978 under subasec-
tion (3) of section 48 of the Urban
Land (Ceilling and Regulation) Act
10768 together with an  explanatory
memorandum [Placeq s Library
See No LT-2286/781

—— — -

——— . —

SecoNp REPORT OF JAGMOHAN REpdy

COMML:SION wITt ~ GOVERNMENT

MEMO AND STATEMLNT FOR NOT LAYING
HINDI VERSION OF THE REPORT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT DHANIK LAL MANDAL)
On behalf of Shr; 8 D Patil, I beg
to lay on the Table —

(1) A copy each of the following
papers sub-section (4) of secton 3

of the Commussiong of Inqury Act,
1952 —

(1) Second Report dateq the
23rd March, 1978 of the P Jagan-
mohan Reddy Commission of
Inquity set up top inqure mnto cer-
tamn allegations agamnst Shri1 Bans,
Tal,  for Ex-Chief Mimster of
Harvana and Ex Union Defence
Minister

(1) Memorandum (Hind: and
English versions) of the Aetion
taken by the Centra] Government
on the above Report

(2) A glalement (Hind; ang Eng-
lish versions) explaining reasons
for not laying simultancously the
Hind) version of the Report men-
tioned at (1) (1) above [Placed
wn Labrary See No LT-2287/78]

STATEMENTS SHOWING ACTION TAKEN ON
ASSURANCES PROMISE ETC GIVEN DUR-
TNC VARIOUS SESSIONS OF LOK  SABHA

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI

**Enghsh version of the Accounts and the Audit Report was laxd on the Table

on the 8th, May, 1978



3  Papers Lad

LARANG SAI): I beg to lay on the
‘Table—

(1) The following statements
(Hindi and English versions) show-
ing the action by the Government
on vaTlous assurances, promises and
undertakings given by the Ministers
during the varioug sessions of Lok
Sabha —

(1) Statement No )

XXIX-Tenth
Session, 1974

(1) Statement No
XXI-Twelth
Session, 1974

|

Ii

(11) Statement No l
J

Fifth 1ok
Subha

IX-Severteenth
Session, 1876

(1v) Statement No
Session, 1877

(v) Statemeny No
Session 1977

(v1) Statement No
Session, 1977

(vi) Statement No
Session, 1878

VI-Turst
IX-Second
V-Third

11-Fou1th

{2) A statement (Hindi and Eng-
hsh wversions chowming reasons for
delay n the Implementation Reporis
l':laced n Library, See No LT-2208/
78]

EmrLOoYEES' P F (AmDT ) ScCHEME, 1978

SHR] LARANG SAI On behalf of
Shry Dr Ram Kirpaj Sinha, 1 beg to
lay opn the Table a copy of the
Employees' provident Funds (Amend-
ment) Scheme, 1978 (Hind: and English
versons) published in Notificaiion No
GSR 602 in Garelte of India dated
the 6th May, 1978 under sub-section
(2) of section 7 of the Employees’ Pro-
vident Funds anq Miscellaneous Pro-
visions Act 1952 [Placed wm Library
See No LT-2208/78)

MorrricATION UNDER CENTRAL ExXCISE
RuLzs, 1944

THE MINISTER OF STATE IN THE
MINIBTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH) I beg to lay on

MAY 11, 1878 Rly. Convention Comm. Report 4

the Table u copy of Notification No.
GSR 273(E) (Hind: and English ver-
sions) published 1n Gazette of India
dafed the 8th May 1978, i1ssued under
the Central Excise Rules, 1944
;P!ar.ed i Library See No LT-2300/
8)

COMMITTEE ON PETITIONS

(1) MINUTFS

ot pfc fwer wom (Fvrmars) & ot
a% A41 11 wfaer 1 qRaT A
wEredt d7aT ¥ TTHAE AN AT gee
LEBERL I

(1) Founra R»roOr1

st gfe fawr wwm & w3l ww wwT 6
arfewt afafr a1 wqu sfmza ama w@

COMMITTFE ON PAPERS LAID ON
THE TABLE

Srx11 Rerort

SHRI KANWAR LAL GUPTA
{Delh: Sadar) Sir I beg to present
the Sixth Report of the Committee on
Paper Laid on the Table

RAILWAY CONVENTION COM-
MITTEE

Twirp RipORT

SHRI KRISHAN KANT (Chandi-
garh) I beg to present the Third
Report of the Railway Convention
Commuttee on Action Taken by Gov-
'ernment on the recommendations con-
itained in their Ninth Report, 1973 on
i"SQc:ﬂ Burdens on Indian Railwaya"

S
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COMMITTEE ON SUBORDINATE
LEGISLATION

NinteH REPoRT

gar wfor dr weww ok w@w (AT
were wEEg, & wdrey  frum weedy
wfafa &1 A wfdeE =g & g

k|

———

MR SPEAKER: Shri P. K. Deo to
present a petition.—He 15 not there.

COMMITTEE OF PRIVILEGES

EXTCNSION OF TIML FOR PRESENTATION

oF REPORT ON THE QUESTION OF PRIVILEGE

AGAINST S@RIMATI INDIRA GANDHI AND
OTHERS. -

SHRI HITENDRA DESAI (Godhra):
move the following: —

-

“That this House do extend by six
months the time for prescntation of
the Report of the Commites of
Privileges on the question of privi-
leges against Shrimati Indiva
Gandhi @and others for alleged
obstruction, intimidation anq harass-
ment of certain officials who were
vollecting information for aswers to
cerlain questions in Lok Sabha on
Maruti Ltd."

MR, SPEAKER: Is it the plcasure
of the House to extend the Lime®

SHRI KANWARLAL GUPTA (Delhi
Sadwr): Sir, this is a very important
thing. To permit another six months*
time is not reasonable. I do not know
why the hon. Member has not ex-
plained as to why he wants six monthg
more, He must give the reasons, There
must be some 1ea.ons for the extension
of iime by six months This is a
serious matter. I think the feelings of
the House are that the privilege case
wgainst Mrs. Gandhi should be settled
this way or that way so that the House
may {ake any action gn that. This is
very urgent. I think when I say this
1 represent the voice of the House.

SEVERAL HON., MEMBERS. Yes,
Yes.

Privileges Comm. VAISAKHA 21, 1900 (SAKAY —Extension of time 6

for Report

SHRI KANWAR LAL GUPTA: So,

Sir, may I request you not to adopt
this motion?

SHRI SAMAR GUHA (Contai): Sir,
I have to give my explanation. The
matter is no, s0 simple as we want it
to be. Certainly it would be possible
for ug to place the repori.of the Com-
miitee without going into the merit of
it. You should remember that this
Commuties of Privileges had to denl
in this matter not only with Mrs.
Gandh: but several others. To finish
the whole work it required the whole
of February and even part of March;
when Lok Sabha resumed we had a
lot of meetings We could giart the
work only when the budget session
started Ewven then we had 19 sittings,
We had examined 19 witnesses, We
have still many more wilnesses to
examine. I can assure the House that
considering the merits of the case,
there should not be—I should not use
that word—impatience of anv kind or
an jotn of injustice done.

By this time we have voluminous
ducumenls consisting of a“oul 1.000
pages and we have to go through them
We have to be positive in regard to
our findings That takeg time. During
the session ] repeal that we have
had 19 sittings. And we have to ex-
amine many more documenis and
many more witnesses. And some of
the witnesses have to be re-examined
so that justice is done to all concerned.
For that reason, this rxtension of six
month. [t goes pnot mean that we shall
take six month’s time.

SHRI KANWAR LAL GUPTA: Whe
not you give in next session?

SHRI SAMAR GUHA: No. We shall
try our hest ag we are trying. An
exigency may develop and that {is
why we had usked for <ix months’
iime. It does not mean that we shall
not try to fimsh it before that We
will try to finish it before that.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Speaker, Sir. I
am gorry to say my hon. colleague's
plea ig unconvincing.
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MR, SPEAKER: This is not &
debate.

SHRI HARI VISHNU KAMATH: I
suggest that the time be extended only
upto the last day of the first week of
the next session. That is the time, we
:;gtprepared to give. Not more than

at,

MR. SPEAKER: Mr. Kamath, in
these matters, they have been dolng a
very good work. I have gone through
their proceedings. They have done
their best. It is not a question of
delaying it.

SHRI HARI VISHNU KAMATH: If
they are so good and efficient, they can
report by the first week of the next
session.

MR. SPEAKER: At the same time,
if the House pleases, they must be
glven at least four months’ time. They
must have some holidays also.

SHRI HARI VISHNU KAMATH:
Three months' months' holidays.

MR. SPEAKER 1 think four month's
time will be sufficient.

SEVERAL HON. MEMBERS: Yes,
yes.

SHR1 SAMAR GUHA: If it so
happens, we shall be able to submit it
before that. ‘There may be certain
exigencies. Because of that we had
asked for six month's time.

MR. SPEAKER: The question is:

“That this House do extend by
four months the time for presenta-
tion of the Report of the Commitiee
of Privileges on the question of
privilege against Shrimati Indira
Gandhi ang others for alleged
obstruction, intimidation and harass-
ment of certain officialy who were
collecting information gor answers to
certain questions in Lok Sabha on
Maruti Ltd.

The motion was adopted.

MR. SPEAKER: Now we go to
legislative wprk.

[ —

Extension of ime =~ §
for Report
1107 hrs

FINANCE BILL, 1878

AMENDMENT RECOMMENDED BY RAJYA
SABHA

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): Sir, I beg to
move:

“(i) that the following amendment
recommended by Rajya Sabha in the
Bill to give eflect to the financial pro-
posals of the Central Government for
the financial year 1978-79, by taken
into consideration:

Amendment
Clause 36

That at page 31, lines 1 to 6 be
deleted.

(ii) that the recommendation
made by Rajya Sabha be rejected.”

May I point out to the Hon'ble Mem-
bers of thiz House that the suggestion
underlying the amendment to the Bill
which the Rajya Sabha has recom-
mended to us for consideration js by
no means new. Hon'ble Members will
recall that similar amendments were
moved in this very House ut the time
of the clause by clause consideration
of the Bill. These amendments were
extensively discussed and, after due
consideration, thig Hon'ble House re-
jected the amendments and passed the
Finance Bill, Although it may not,
therefore, be necessary for me to offer
any detaileg comments on the purport
and effect of the amendment recom-
mended by the Rajya Sabha, I shull
briefly touch upon them,

The amendment seeks to withdraw
the Central Excise duties on “Coal”
(excluding lignite) and “Coke mnot
elsewhere specified” and “Electricity”.
In my Budget speech as well as in my
subsegquent remarks in reply to the
debates in this House I had fully spelt
out the circumstances in which I hai
to impose new Central Excise levies
on coal and electricity. Briefly
stated. the circumstanceg are that this
Government have invested and wﬂl
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continue to invest massive resources
for the development of coal industry
and power geneneration, In respect of
nogl, about Rs. 750 crores have been
invested after nationalisation of the
coal mines and a sum of about
Rs, 1,650 crores is proposed to be in-
vested in the Five Year Plan
{1978—83). Tn the power sector, the
outlay in the current financial year
will be over Rs. 2200 crores. Having
regard to these massive investments,
it was considered that 1t would be
proper that the beneficiaries of these
investments should contrihute, in 2
small measure, tp the national exche-
quer hy way of Central Excise dutv.
The excise duly on coal is of a nomi-
nal order namely, Rs. 5 per tonne on
non-coking coal which constitutes
roughly 3/4th of ihe total coal produc-
tion in the country and Rs 7 per tonne
on coking coal The levy on electrici-
ty is only 2 pumise per Kw The base
for these two levies 15 wide-spread
that I do not expect that the impact of
these levies on jndividual items w.ll
be more than margmnal  In respect of
coal, I have alrcady exempted 1 per
cent of the coal produced and clearcd
from the mines, 1n consideration of the
fact that some coal is ahsorbed m
auxiliary consumption in the collieries,
In respect of electricity, I have ex-
empted completely eleciricily used in
auxihary plants for the purpose of
generating ecleciricity. I have also
«xempled cleelricity generated by
indusirial units and other establish-
ments for their own caplive consum

ption. I have also given a umform
reduction of 10 per cent of the duly
payable on the current generated, aftos
deducting the auxiliary consumptioy,
thus restricting the levy to %0 per cenl.
More imporiant than these exemptions,
1 have exempted completely electricity
which is supplied by the Stale Electri-
city Boards and others at their agr:-
cultural tariffs for use for agricultural
purposes. I had also Indicated in my
speech in this House on the 27th
April, 1878 that I propose io consider.
n consultation  with the concerned
Ministries, the question of affording
rellef, wherever warranted, to power

(R.S. Amdt.) 10

intensive industries such as, alumi-
nium, with a view to ensuring the
availability of cssentlal products at

reasonable prices. This process has
already been get in motion.

At the operational level, a number
of procedural relaxalions have been
made in respect of electricily, having
regard to its peculiar nature, method
of production elc. With a view to ac-
rommodaling the Electricity Boards, |
have instructed the Department to
permit a period of 60 days credit for
the payment of duty due from them
I have also 1ssued instructions that
the duly on coal may be collected at
the cnd of the month rpather than ona
daily basis

I would also hike to emphasise that
the amendmen{ recommended hy the
Rajya Sabha would entail sacrifice nf
revenue amounting {o Rs. 12820
crores on electricity and Rs. 57.37
crores on coal or, in all, Rs. 185.57
crores. This House will agree that it
will not be expedient to allow the
budgetary gap to be widened further.
Hon'ble Members will appreciate that
the sbandonment of (hese measures
will have significant impact on the
resources for the new Five Year Plan.

I am, therefore, confldent that the
Ilnuse will not accept the amendment
stggesied to us by the Rajya Sabha.
So. I move 1t for considcration

MR. SPEAKER- Motion moved:

“(i) That the following amend-
ment recommended by Rajya Sabha
in the Bill to give effect o the
financial proposals of the Central
Government for the financial year
1978-79, be taken into comsidera-
tion:—

Amendment
Clause 36.
That at page 31, lines 1 to 6 be deleted.

(ii) That the recommendation
made by Rajya Sabha he rejected.”
SHRI C. M. STEPHEN (Idukki): Sir,

I rise to make a very fervent appeal
io the Finance Minister. Ii is very
rarely that bill passeq by this House
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{Shri C. M. Stephen]

is returned with a recommendation.
And nobody would say that the recom-
mendation in this case has been made
in a blind manner, in an arbitrary
Mmanner. There are many clauses in
the Finance Bill which the Opposition
in this  House opposed and even
brought to division. but all those items
were not opposed by the Rajya Srbha.
There was opposition against the Ad-
vertisement Bill. But the Rajya
Sabha had approved the measure.
There was opposition against the 5
per cent rise on the not otherwise
mentioned items. The Rajya Sabha
sustained that measure. The Rajva
Sabha sustained  the position. They
have passed this on  very very valid
grounds I would appeal to the Govern-
ment 1o consider that, not with a
doggedness or  siubbornness and not
with an unopen mind but with an
open mind. The Finance Minister
atter moving his  Finance Bill. T am
sure, has bheen  receiving represenia-
tiong from almost every State produe-
ing electricily. against this levy. Now.
the principal point I want fo make is
this. Leil us not rub the States to
much on the wrong side. Let us not
arive them to the point of desperation.
‘The main attack I have against the
levy on the eleéiricity is that this is
an encroachment{ on the capacity of
the States under Constitution to raise
a levy. a levy which  wiil yield sub-
stantial results  subject only to the
consideration of making the power
available to the consumers ai a reason-
abla level. Sir. in the Seventh Sche-
dule, Item 53 is regarding taxes on the
consumpliion or sale of electricity and
this item is reserved for the State.
Why is il that they are not imposing
more? It is not because that they do
not need the money, not that this will
not yield more  money, bhut because
they have realised that by imposing a
tax on the sale or consumption of elec-
tricity they wiil be increasing the bur-
den to the consumers which will affect
the indusiries in that area. which will
effect different economic activities in
tha{ area. Therefore. subjecting this
to a certain measure of sacrifice, they

MAY 11, 1978
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forego an area from where they could
collect the money, for their own de.
velopment purposes. When the Staies
have done that, here comes the Centre
imposing a levy on the production of
electricity. Who use the electricity?
There are two  aspeels. One is that
they have exempled the captive uniis
and bigger industries which are pro-
ducing electricity. They have no li-
ability to paxr levy at all. These in-
dustries which have captive units, pro-
duce electricity. They use the electri-
city produced by themselves. There
is no levy. They are big fisn. They
are very considerately exempted from
this levy. Then there are other indus-
fries, small industries, medium indus-
tries, industries which cannot afiord
to have a captive units. They draw
electricity just from the Electricity
Boards. On that excise levy is impos-
ed. The result is  that it would be
passed on to the consumers. In the
competition the bigger one is discri-
minated in favour and the others are
diserimingted against and the entire
chain gets burdened and the stafe is
crippled of iis capacily {o raise revenus
Irom an area which is allowed to them.
If the consumption cost is increased
as a result of imposition of the levy
than the possibility of raising tax
under item 33, in exercise of powers
thereunder, in the 7th schedule in the
state list is wipeg out. It is most un-
fuir to the states. On the one side you
tell them that thev should not over-
draw from the banks and you are put-
ting the entire burden on them and
increasing their economie difficulties.
This will create iension belween ihe
state and the centre. T do not think
there is any other levy against which
there was unanimity of opposition as
far as the state governments are con-
cerned. The entire opposition in the
House on the one hand. the Rajya
Sabha on the other hand. the state
sovernments on the third hand and
consumers on the fourth hand. toge-
ther had come out and sald: please
relieve us from this levy., Bul
Centiral government is  stubborn agnf
governments on the thirg hang and
going head to have this draconia:

the
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measure. They-have this idea in their
head and so they are going ahead.
They are initiating certain reactions
and repurcussions which will be dis-~
astrous for this country in the matter
of centre-state relations, in the area
of economic development of the states.
Ican only say this: donot drive the
states to the point of desperation. Do
not misuse your power in the union list
such a manner as to deprive the stateg
of the use wof their power
under the state list. That will be end
of the federal functioning in this
country. This is not merely a finan-
cial measure, it is a measure of seri-
ous -political consequences. For hea-
ven’s sake do not stick to that. Why
do we have an Upper Chamber after
all? It is there to  consider certain
measures. If we pass some measure
in a huff, they may think over the
same and recommed to us certain
changes. If the recommendation is
ireated invariably as of no value at
all why should the upper chamber be
there? It would be a different case if
the Upper Chamber sends out every
Bill that you are passing. The Opposi-
tion has got the majority in the upper
chamber. But not one Bill, except the
Banking Commission Repeal Bill, the
last Finance Bill, no other Bill had
been returned by the Upper Chamber.
They are exercising their jurisdiction
with considerable discrimination and
deliberation and sobriety. So when
the Rajya Sabha sends it back, let us
not shove it into waste paper basket.
Let us give some consideration and
weight to what they had to say. There-
fore, I would appeal to the Finance
Minister not to consider this as a pres-
tige issue at all. If you could carry
on non-chalantly with deficit finance
of Rs. 1,200 crores, you could certainly
allow this also to be absorbed into
that cushion. Nothing disastrous will
happen. Therefore, with a full sense
of responsibility may I at this final
stage appeal to the Finance Minister
to give second thought to the whole
matter and to treat this recommenda-
tion of the Rajya Sabha with the ful-
lest respect that it legitimately de-
serves. With these words, I oppose the

(RS. Amdt)  14.

motion of the Finance Minister.

MR. SPEAKER: Members who want
to speak will be allowed five minutes
each because this is a matter which.
has been debafed earlier.

SRI G. M. BANATWALLA (Ponna-
ni): Mr. Speaker, it is heartening to
note that the Rajya Sabha had retur-
ned the Bill with the recommendation
that the duty on electricity
ang coal shoulg be withdrawn.
I am very happy that the Rajya
Sabha has risen to the otcasion and
has made this important recommen-
dation to this House. As you will
easily recall, I had. moved an amend-
ment here on similar lines asking for
the withdrawal of this duty. I had
then pleaded with the Government
and with the House to accept the
amendment. The amendment was
pressed, there was division and un-
fortunately it was lost.

Now, the Rajya Sabha has return-
ed the Bill with the amendment for
which it deserves all congratulafions.
The Lok Sabha has one more oppor-
tunity now to give its decision on
#he matter. On a previous occasion,
1 had appealed to this House to rise
above all party considerations and fo
consider this national question above
party matters, I am sure that the
Finance Minister will give due
thought to this proposal for duty on
electricity and coal, which has been
rejected by the Rajya Sabha and of
which the Lok Sabha is now seized.
I have risen only to reiterate my ap-
peal to the Lok Sabha and to all the
Members of thig august House not
to treat this as a party issue, but to
take it above party level and to see
that- we stand by the natiori in its
thinking with respect to duty on
coal and electricity.

It is bhardly necessary for me fo
reiterate and recapitulate all the
arguments that I have already placeit
before this House. It is an indis-
putable fact and even the hon. Minis-
ter has not disputed it that these
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IShri G, M. Banatwalla]

duties are inflationary in character
The burden will be passed on to the
common people and smaller indus-
trialisty and as such will result in
deterioration of the economic situa-
tion as prevalent in the country.

As far as the duly on electricity s
concerned, it 15 well known that Lhe
duly is a duty upon the States. When
Eleciricity 1s generated by the Elect-
ricity Boards, the duty 1s o duty upon
the States. It is most unfortunate
that this ill-conceived duty has come
up in the Finance Bill at a time when
the States are asking and pleading
for more resources at their disposal.
At a time when the Centre-State re-
lations are in a stale of tension with
respect to more financial powers, it
15 rather unfortunate that the Gov.
ernment has come forward to lax the
States themselves. It is in this view
that we must give a cool thought to
the duty. The duly 1s. I must say
with all the emphasis at my com-
mand, an on.-slaught on the economic
authorily of the States. An appeal
has already been made not to rub the
States on the wrong side. I am sure
that the Government will consider,
reconsider to have a policy of consi-
ructive cooperation rather than con-
frontation with the States. It is nol
merely a matter of the economuc
authority of the States, but the com-
mon people will suffer 1f any such
duty 13 1mposed upon such sensitive

itemg as coal ang electricity I must

therefore reiterate my humble plea
to this House lo see 1o 1t that this
duty is withdrawn.

SHRI T. A. PAI (Udip1). Mr.
Speaker, Sir, we oppose both these
taxation measures which are prepos-
terous and the reasons given behind
them are absolutely short-sighted.
Unfortunately when the Budget is
presented and the fiscal measures are
suggested, it comes on parly lnes
because we have very little chance
cven tp make improvements Bur-
dened with the problem of raising
resources, the Finance Minister would
concentrate on one aspect pf the
problem, even without realising how
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these investments., But
think of ralsing resources this way.
If at all there are some mines, and
mining activitiee will have to be car-
ried on when we go into uneconomic
seums of coal. to make it worthwhile
coal prices might have to be increas
ed. If the investment {s made in the
coal industry, it must be realized; but
then the CMA must be given authori-
iy to raise the price of coal in this
country the Central Government
should not raise a tax and pretend
that they are going to finance this
coal-raising, and thus come in the
way of the coal prices going up n a
direet manner, you do not want to
create an impression in the country
that the priceg are rising. So. you are

levying a tax on that- which would
hide the fact that the eflect 1y the
same. Coal has to play a, very
important part in the counti}’s eco-
nomy. We thought of & clea: policy.
For most of UP and Bihar, soft .oke
15 a substitute fuel for domestic pur-
poses: but that coal is not .ceing
produced enough, On the other hamnd,
you are raising taxes on all this
Again, 85 per cent of the coal produc-
ed, is used by the public sector Rail-
way alone might have to pay about
Rs 19 crores, by way of thesc ioxes.
Whom are we fooling” If the public
seclor 1s going o raise its resources
in order to improve coal mining in
this country, this 1s something we
should look into. Again, coal price
outside, i.e. the black-market price
15 almost 100 per cent more: and it
only the community would not mind
raising the coal price, 1t woula be
all right; but it would certainly mind
to-day inefficient transportation of
coal. You take pride that in this
country, last year. the transportation
of coal by trucks has gone up hy 20
per cent, As I pointed out, you are
using valuable diesel to take coal 1500
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away In this country, and in
same of using coal as a substi-

for valusble oil. Something is
wrong. Therefore, I do not see
where the cascadlng effect of this
will be felt. If a taxation measure
which affects the community were 10
hring about socio-economic transfor-
mation, there could certainly be
agreement. Here, it is not going to
touch the rich. It is the poorest who
are going to be affecled And prices
have gone up, generally, by 10 per
cest. If you are now showing that
some prices have come down, it is
because you have imported certain
things at a much higher price and
you are subsidizing them. And again
it will add to yourdeficit.

11 I

i

As faras power is concerned, CMA
and all the public sector units owe
standing balances of Rs. 60 crores to
Rs. 80 crores, on which CMA has been
paying 15-} per cent interest to the
hanks. Why 1s this inefficiency to be
financed by taxation of the people’

Now, cven rural electrification will
come to a standstill, because with the
higher cost. I think most of the
people will find 1t uneconomical 1o
use You may say it is used for
agriculture. But whait about all the
other industries that are to go inlo
the backward areas? If you go on
exempting it, then there would be no
taxes. I think it is worthwhile that
the electricity boards themselves raise
the electricity tarift, based on the
most economic working of such
boards, and not on the nefficient
working—that they are indulging n.

And then, again, Railways—in order
to make up this deficit— will be call-
ed upon to increase their freight rate
One thing goes after another. And.
therefore, both these taxation mea-
sures are absolutely unreasonable;
and I think it should not be a matter
of prestige. All the suggestions that
have come from the different parts
of the House should be considered.
And the Rajya Sabha had a greater
opportunity to go into this, and they
have pleaded for these exel"nption‘
Ang 1 would join my voice t0 it. And
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I would certainly like 1o say that as
far as deflcit is concerned, the Janata
Government does not believe that
deflcit hag any meaning, because the
Janata deficit is something different.
Even the Prime Minister has made a
statement recently that the deficit
this year is not going to be as much
as was presented in the Budget. When
the hopes of the people have bhern
raised, that there is not going to be
a deficit, for this Rs. 100 crores or
Rs. 200 crores. you can have increas-
ed profits from the industry; and yeu
will get it by way of income tax and
corporate taxes.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Sir, at the time
of the discussion of the Fininace Bill,
we emphasize very much before the
Finance WMinister particularly the
duty on electrielty and its impact on
small-scale industries, rural electn-
fication eic. The Stale Governmeris
also, particulaly of Tamil Nadu ard
Kerala. have brought it o the notice
of the Cen®ral Government, but .t
seems to have fallen into deaf ears
I do not want to repeat the points
made already by my colleagues, Sh-:
Stephen and Shr: Banatwalla, but I
would appeal to the Finance Minister
that when you are coming again (a
get an endorsement of your proposal,
asking for a rejection of the consi-
dered view of the Rajya Sabha, would
you consider this democracy?

Yesterday much play was made cf
the resloralion of democracy, thal f
there is no democracy in this countiv
you would not be allowed to stari
there and speak. Sir, whep we talk
of democracy, il ig not mere wor(s
that we want. Democracy does not
mean shooting by bullets in Pan'-
nagar and Bmladilla. Democracy also
means that you should heed ths
voice, It does not mean that you
allow the opposition to talk whatever
they want and then do whatever you
lke. Further, this opposition 1s not
only within the Lok Sabha or the
Rajya Sabha. There is opposition in
the States and there is opposition by
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tk= common people of this country
sird opposition by the small-scale
industries, whom you claim to en-
cocurage and support.

The small-scale industries will be
kerd-hit by the duty on coal and on
elzctricity in no small measure. We
h:zve had several representations
{rom them on this point. It is not
ouly a question of unavailability of
eral or inefficiency of the coal not
reaching the small-scale industries in
‘me. The small-scale’ industries
which are run by electricity are also
afieeted, because they do not get
sufficient electricity.

There is a proposal in the plan of
th= Enrergy Ministry to have rural
glecirification, Do you think that the
lzadless labour, the  harijans, the
poor peasants are going to be able to
pay for your electricity when you put
tris duty even before you electrify
the villages?

I am sorry that the Finance Min-
igler comes with an illogical logic
hefore this House. He  asks: where
go I find the resources? Where are
yoa going to find resources for your
deficit?. You are prepared to face a
c:ficit of Rs. 1,100 crores and you are
atxing us about a mere Rs. 149
crares. You are prepared to swallow
tz1f a dozen elephants but you want
tostrain aft afly or mosquito. T think
vou should hang down your head in
chame that you could not give even
this small concession to the small-
scale sector.

Therefore, in the name of demo-
cracy, in the name of resloration of
demoeracy, in the name of the poor
c=ople of our country and in the
nzme of the States I would appeal to
4im that he shouid pay heed to the
zivice of Rajya Sabha, that he should
rav need to the voice of the opposi-
tign in the Lok Sabha and grace-
fully withdrawn this provision. We
are prepared to give him permission
10 withdraw this provision,
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SHRI SOMNATH CHATTERJEE
(Jadavpur): 1 request the hon.
Finance Minister that, when he has
got one more chance to consider this
matter, "it should be considered. It
may be that at that time Government
had taken it up as a very serious
matter. Now, the other House has
given its view. Whether that majo-
rity is temporary or not, they have
utilised that majority, and it has
come back to us. This is a very
important matter in the sense that
these are imposts which are bound to
affect the ordinary people of this
country. There is no good denying
that. There are so many indirect
{axes, so many types of indirect taxes.
This is a matter which is bound tio
hit the common people, the ordinary
traders, the small traders etc. At least
Mr. Sathe was right in one thing,
that this is going to be passed on to
the common people. This will hit the
small manufacturers who use electri-
city and coal. Even big ones are not
going to bear them themselves. They
will pass it on fo the common-man.
The amount is not very much. There-
fore, apart from making a gesture,
this is a matter which is going to
help the ordinary people. There are
various methods of recovering this
amount which you are going to lose.
Apart from arrears of taxation, obvi-
ously there are monopoly houses,
there is huge accumulation of black-
money. Mr. Sathe can help you in
unearthing that money. We are see-
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ing the preponderant effect of the
blackmoney in the country where the
common people of this country are the
victims of that. They are untouched.
You may say there are difficulties,
What are the difficulties in realising
the taxes, we do not know. What is
the difficulty in re-structuring the in-
come-tax rates in this country in the
higher brackets, we do not know.
Those are not being done. Restora-
tion of democracy must be accompani-
ed by appreciation or acknowledge-
ment of the situation in this country
that these people are below the
poverty line and more and more
people are going below the poverty
line. We have seen by experience
that although you have restored.
democratic rights in this country, the
black days of emergency are over, al-
though you have restored the freedom
of speech, although you have restored
even the judicial independence in this
country, the freedom of the press, yet
the people are getting frustrated.
Why? Because their day to day prob-
lems are not being solved. Whether
you accept it or not, that is for you.
But this has to be understood. There
fore, I am appealing to the hon
Finance Minister and to the Govern-
mett that please accept in good grace
the suggestion that has come from
the Rajya Sabha. All the opposition
parties here are unanimous on this.
1 am ,sure, many members of your
party but for the whip would have
supported us. Therefore, kindly accept
this, (Interruption) Whip is a neces-
sary aberration of democracy in
every country. Therefore, let us not
ignore the realities of this. But I am
requesting the Government to spare
the poor people from these imposts
and try to give them a feeling that the

CGovernment is considerate {owards
them.
SHRI A. C. GEORGE (Mukanda-

puram): Mr. Speaker, Sir, in fact,
this House will be glad that the hon.
Finance Minister is given an oportu-
nity again to give due consideration
to the wisdom of the elders’ House
to which normally he should belong
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though he is standing the younger
Ministers dinner these days.

The Rajya Sabha has given this op-
portunity to this House because there
are certain Hagic issues involved.
Thig is not even a taxation this is an
economic phenomenon of the federal
imperialism because in effect, this is
a taxation or in fact, this is a tribute
asked to be paid to the emperor from
the vassals because ultimately, 83 per
cent of the energy is produced by the
public sector or State Electricity
Boards. Already they are in difficul-
ties. They are finding it difficult to
expand their activities to the rural
areas. And the Finance Minister has
taken abundant care to see that at
least this financial measure will not
be subject to the repressal of the in-
dustrial lobby because they have been
exempted earlier itself.

This is a callous measurc because,
by the rural saying, this. 1n faci, 1s
eating up or consuming the seed. We
do it only in frustration and despera-
tion. The power or energy 1s basical-
ly the seed of industrial production
His attempt or lus aim at the very
seed js trying to consume it

In the State of Kerala, we are trying
our level best to increase the produc-
tion of electricity and we are even
supplying to the neighbouring States.
Those States have made a unanimous
appeal thmough their legislature re-
solutions 1o the Finance Minister. Not
only Kerala but almost all the States
have come up with this appeal. But
still the Finance Minister 1s insisting
that he will tax it.

Now, if this logic is tuken to ex-
treme end, the next step of the Fi-
nance Minister will be—normaily,

light and water go togethen—to tax
even the drinking water supplied by
the local authorities. This is what is
being led to. May I, therefore, ap-
peal to the hon. Finance Minister to
view this not as a party issue because.
ultimately, we are hitting the consu-
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mer? The blg industries have al-
ready got an exemption.

In very many measures, we have
seen in the budget proposals that the
ultimate hurden is carried on to the
consumer. So, in the interest of the
Centre-State relations, in the interest
of the consumers and ultimately in the
interest of increaging the in-
dustria| production in thig coun-
try, 1 would request the hon.
Finance Minister to give due
thought to the appeal or the wisdom
shown by the Rajya Sabha. 1 think,
this will cut across party lines and,
1 hope, this tax measure will be with=
drawn. As my hon. friend, Shrimati
Parvathi Krishnan said. the House
will be ugreeable to allowing him to
withdraw it,

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): WMr. Speaker,
Sir. I have hstened to the observations
made by various hon Members with
great attention It [s intereshing to
see what method they have of appeal
ing to me to accept this amendment.
They say., I am utterly callous and
they want to appeal to me to accept
{his reasonable proposition They call
it "monstrous”, they say. il 15 an
illogical logic. If this 15 so, where is
the need [0y uny appeal to me? (Iuter-
ruptions)

SHRI VASANT SATHE: lle 15 a
most honourable man, most respect-
able, most reasonable and all that. We
are willing to pay every encomium to
him.

SHRI H. M. PATEL: llow lghlly
they are {reating this subject? He
has nu hesitation, i1n one moment,
saying, 1 am callous and in another
moment, because I point out this to
him, saying, I am most honourable,
most respectable, etc eie, These
gentlemen huve no value for the words
that they wuse. They are utterly
illogical. Nol only that. They are
inconsisient.

Mr. Stephen said that the Rajya
Sabha was mosl considerate, that they
only asked this levy on eleciricity
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and coal to be rejected. I think, this
House is not aware that the Rajya
Babha did want even to remove the
other two taxes aiso, under item 68
and 5 per cent special tax. It was
only fortunately or unfortunately that
the Rajya Sabha m theiwr wisdom or
by pure accident, at that particular
momeni, did not reject those provi-
sions also 1n which cage otherwise the
loss of revenue io me would have been
much greater.

Now, the most imporiant point of
thing is this If only all these gentle-
men look back to what they had sad
in regard to the deficit of Rs. 1,050
crores kindly read word for word,
everything -they said, what desperate
and lerrible conseguences would fol-
low and, today, the same gentlemen
say that an addilion of Rs. 187 crores
will mean nothing at all, that i1t will
have no other consequences at all
(Interruption). If you only accept my
judgement, as 1 have gaid before, the
eftect of this levy on electricity and
coal wil] not be such as to ceuse any
Serious consequence.

Just ag you have accepted my
judgement in regard to Rs. 1050 crores
as deficit which I can carry, go you
can carry of this. I know that from
your pomnt of view I have no logic.
So, this ig perfectly all right

(Interruptions)

Thosc hon. gentlemen forget every-
thing that they say. They argue only
for a moment It suits them just now
to say that in their wisdom the Rajya
Babha has sent this and therefore we
should accept this. It suits them now
to say: do not consider these measures
on party lines but consider them on
somg other lines. There is no question
of considering them either on party
lineq or on other lines. My request
iz that the whole question be consi-
dered on reasonable lines and I make
this suggestion because we have a
very major development plan to carry
through, If that development plan
requires an enormoug sum to be
raised, 17 per cent development which
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we wish to cary out this year, from
where these funds have to be raised
when the gixth Five Year Plan we hag
already discussed in thig House. What
15 the amount that has to be raised
during those five years? On whom
the burden will fall? The burden
will fall on the common man and
on everybody else. You can say that
the burden on the common man should
be proportionally as little as possible.
Certainly that should be the aim of
any plan that we make. But when
we deswre that the Stateg shall develop
development projects of a massive
character we have undertaken then I
am afraid we have also gol to accept
the reponsibility for making more
sacrifices and arcepting gieater burden
on ourselves which cannot just come
out of nothing.

Therefore, 1 do appeal to this
House—mow I am appealing—that
having accepted that it ;s desirable
to develop and not to stand-still,
having agreed that certain develop-
ment projects are worthwhile and
shoulq be done, carried through, in
that case, resources for thosc have to
be found As far as those resources
are concerned, I have frankly said
that because these resources are neces-
sary 1 am proposing ihese levies

SHRI VASANT SATHE: Not at the
cost of the common man

SHRI H M PATEL: They talked
about the Eleciricity Boards and go on
and so forth and even raised the
specire of Centre-Stale confrontation
There is no question of Centre-State
confrontation. There never has been
except for those who wish to create
that, There may be certain differences
of opmnions which will alwayg exist
wherever there 18 democracy and
wherever there is a fres speech, there
will be differences of opinions. Even
my hon, friend, Shrimati Parvathi
Krishnan, who wishes to give me
gracioug permission to withdraw this—
but her graciousness is always there,
I know. I can always rely upon that
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Bgiaciousness—] would appes]l to her
to acecept the same point that 1t would
be a desirable thing that if you want
development you have to pay a price
for 1t I would like to ask my hon
fuiends opposite that if they were
ever led to look through budget afte
budget ang whether they had ever
accepted any additional levy, every-
thing was always said to be enor-
mous to be very gteat buiden which
cannot be borne, 1t will hreak the
back

Now I will sav something about
one point Mr Pai said lovk at this
incresase 1n prices Has he forgotten
about one pomnt? Sometimes certain
uncomto: lable factors teng to be for-
gotten Byt when the coal mincs
were nationahised I remen bey stting
in the Oppo 1tion ang hearing Mohan-
kumara Mangalam say that the
nationalisation wa, nicessary because
piivate mine owners were planning
to increase prites What happened
after the nationalisation and what was
the increase that was made within a
tew months” The increase was of
the vrder of 37 per cent und the only
inciease that I say 15 that my levy—
the utmost 1t may 1each— wnill be not
even 8 pey cent I jealise these
buidens are necessary I quote this
onlv to say this Ther¢ dre octasions
when buidens have to be imposed and
they have to be borne This 12 one
of those vecasions I would make this
appeal tg vou very stronrly

12 hrs
MR SIPERAKER The quostipn s

(1) That the following amend-
ment recormended by Rajya Sabha
in the Bill to give effect to the
financial proposals of the Central
Government for the financial vear
1978-79, be taken into considera-
tion —

Amendment

Clause 36
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Thntatpugal,lmnll.o$be
deleted,”

The Motwon was adopted.

MR SPEAKER We shall now take
up the amendment recommended by

the Rajva Sabha We have had
tnough discussion about 1t 'The
question 1s
Clause 36
That at page 31 lines 1 to 6 be
deleted

fhe Lol Sibha d1ided
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Durgg Chand, Shri

Dutt, Shi1 Ashok Krishna
Fazlur Rehman Shri

Ganga Bhakt Singh Shn
Ganga Singh, Shr

Gattamm Shm R D

Goyal Shr; Krishna Kumar
Guha Shri Samar

Gulshan Shr1 Dharna Singh
Gupta, Shr1 Kanwar 1.a'
Rarikesh Bahadur Shri
Razar: Shriy Ram Sewak
Heera Bhai Shn

Hukam Ram Shn

Jain Shr: Nirmal Chandra
Jasrotia Shr1 Baldev Singh
Joshi Dr Murlhi Manohar
Kailash Prakash Shn
Kasar Shr1 Amrut
Kesharwami Shn N P
Khalsa Shr; Basant Singh

Khan Shri Kunwar Mahmud Al

Khan Shri1 Mahmooq Hasan

Khan, Shri Mohd Shamsul Hasan

Khrime, Shr1 Rinching Khandu
Kashore Lal, Shri

Kureel, Shn R L

Kushwaha, Shr1 Ram Naresh
Lal, Shri 8 8
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Mahala, fihn K. L.

Mahi Lal, Shri

Malk, Shri Mukhtiar Smgh
Mallick, Shr1 Rama Chandra
Mangal Deo, Shn
Mavalankai, Piof P G
Meerza Shri1 Syed Kazim Al
Mehta Shri Prasannbhai
Mhalgl, Shrn R K

Miri, Shri Govind Ram
Mishra, Shr1 Janeshwar
Mohd Hayat Al, Shrs

Mondal, Dr Bijoy

Munda Shn Govinda
Munda Shri Karta

Murmru Father Anthony
Nathu Singh Shri

Nathuni Ram, Shn
Nathwan: Shr; Narendra P
Nayar In Sushila

Pandey, Shri Ambika Prasad
Paraste Shr: Dalpat Smgh
Parmar Shr1 Natwarlal B
Parthasaiathy Shr1 P

Parulekar, Shr1 Bapusaheb
Paswan, Shr; Ram Vilas
Patel Shri Dharmasmhbhai
Patel Shri H M

Patel, Km Maniben Vallabhbhai

Patnaik, Shr1 Byu
Patwary, Shr1i H L
Peitin, Shr Bakin
Pradhan, Shr: Gananath
Raghav)i, Shii

Raghu Ramaiah, Shr1 K
Rai, Shr1 Narmada Prasad
Rajda, Shr1 Ratansinh
Ram, Shr1 Ramdein

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kishan, Shn

Ram Murti, Shri
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Ramachandran, Shri P,

Rarji Singh, De.

Ramoowalia, Shri Balwant Singh
Ranjit Singh, Shri

Bathor, Dr. Bhagwan Daxs
Rodrigues, Shri Rudolph

Saeed Murtaza, Shri

Bahoo, Shri Ainthu

8ai, Bhri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lai
Saksena, Prof, Shibban Lal
8Saran, Shri Daulast Ram
Sarangi, Shri R. P.

Sarkar, Shri S, K.

Sarsonia, Shri Shuv Narain
Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shakya, Dr. Mahadeepak Singh
Sharma, Shri Jagannath
Sharma, Shri Yogya Datit
Shastri, Shr1 Bhanu Kumar
Bhastri, Shri Y. P,

Sheo Narain, Shr

Shukla, Shri Chumanbha: H.
Sikander Bakht, Shri

Singh, Dr, B. N.

Singha, Shri Sachindralal
Sinha, Shri H. L. P.

Sinha, Shri Satyendra Narayan
Suman, Shri Ramji Lal
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Somnan, Shri Surendra Jha
Suraj Bhan, Shri
Burendra Bikram, Shri
Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Tan Singh, Shri
Tej Pratap Singh, Shri
Tiwary, Shri Madan
Ugrasen, Shri
Varma, Shri Ravindra
Verma, Shri Brijlal
Verrea, Shri Hargovind
Verma, Shri Mritunjay Prasad
Verma, Shri R. L. P,
Verma, Shrl Raghunath Singh
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Ramji Lal
Yadav, Shri Sharad
Yadvendra Dutt, Shri
Yuvraj, Shri
MR. SPEAKER: Subject to correc-
tion, the result * of the Division is:
Ayes — 8§
Noes —_ 161,

The motion was negatived,
MR. SPEAKER: The question is:

“That the recommendation made
by Rajya Sabha be rejected.”

The motion wag adopted.

—

*The following Members also recor ded their votes:

AYES: ghri Dajiba Desal, Shri Raga-v
Shrimati Rashida Haque Chowdhary.

alu Mohanarangam, Shri Mallikarjun,
Shri 8. G. Murugaiyan, Shri M. V.

Sudheeran, Shri Nanasahib Bonde,Shri B. Rachaiah, Shri B. P. Kadam,
Shri B. Devarajan, Shri K. Obul Reddy.

NOES: Shri Zulfiquarulla, Shri Purnansrayan Sinha, Shri Chandradeo
Prasad, Verma, Shri Lalu Oraon, ghriVinodbhai B, Sheth, Shri Shiv Ram
Rai, Shei Ramanand  Tiwary, ShriSarat Kar, Shri Chhabiram Argal
Shri Subbash Abuja, Shri Resheed Masood, Shri Shyemnandan Mishra,

ghri Madhu Limaye, Bhri

M. P. Sioha, Shri Bijoy Bingh Nahar. Shrimuti

Chandravati, Shri Ramapstl Singh,8hri Chandra FPal Singh, Shri

T. 8. Negi, Shri Ram Lal, ShriHari  Vishou
Samantazinhera,

Padamcharna

Kamath,  Shri

Sbri Sribaicha Digal, Suri R. N. Rakesh,

Shrimat] Rano M. Shaizs, Shri SudhirGhosal



MR SPEAKER. We now go to the
Confidence Motion

MR SPEAKER There 18 no point of
order

Shri Asoke Krishan Dutt

SHRI VAYALAR RAVI (Chirayin-
1l) Rule 353—1 would like to read
the rule

“No allegation of a defamatory or
menminatory nature shall be made
by a member against any person
unless the member has given pre.
wioug ntimation to the Speaker and
also to the Minister concerned

Kindly note the words

s0 that the Minister may be
able to make an investigation into
the matter for the purpose of a
reply "

So, the whole purpose of this clause
has been to enable the Minister to
reply if an allegation 18 made But
that does not debar a member to make
any allegation against any person but
it 1s only to enable the Mimster to
reply to it

Sir, governments are run by human
beings and not by animals

MR SPEAKER I do not quite follow
what exactly you have m mund

SHRI VAYALAR RAVI There 15 a
proviso which is gmving you a power
at any time to prohibit a member from
making an allegation which J am not
questioning But when an hon Mem-
ber speaks, he may refer to names of
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government pervants Here the Minis-
ters are sitting and they represent the
government and it is their duty to
defend their officers because the offi-
cers are not here to defend themselves
But if the name of a citizen Mr X or
Mr Y or Mr. Z or whoever he may be,
15 mentioned, 1t does not seem to
to apply The point 18 that nobody is
to be condemned here in his absence
But Governments servants’ names can
be taken because the Ministers are
there to defend them.

Yesterday, when I was speakung, 1
mentioned the name of the Private
Secretary to the Prime Mimster, Shri
V Shankar But I find that 1t has
been deleted 1n the debates. It 18
nothing derogatory to the dignity of
the House nor 1s ihere any public 1n
terest served but I was prolhbited
The rule 18 clear It 1s definitely in
the public interest because the office
of the Prime Minister i1s very impor-
tant It 1s a very vital institution
where if anything goes wrong, i1t goes
wrong in the whole nation It is our
duty to mention on the floor of the
House what 18 going on in the Prime
Minister's Secreiariat mentioning the
name and the Prime Mimster has to
defend hum because he 18 part and
parcel of the government

But this clause does not seem to
apply to the ordinary ecitizen of the
country because nobody 18 there to
defend him

Yesterday 1 mentioned the name of
Mr Sikander Bakht He could defend
himself 1 referred to a contract
awarded against Simon Carves Thus
1s only a glaring instance of cor-
ruption I am not making any allega-
tions Whenever we ‘mention the
name of anybody in the Prime Minis-
ter s Secretanat ur staff immediate-
ly jump on their lege but I have not
seen them jump on their legs when
Mrs Gandhi’s names was mentioned
or somebody else’s name was men-
tioned .

AN HON MEMBER Her name was
mentioned a thousand times.
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SHRI VAYALAR RAVI: My point is:
they are under you and not under the
Prime Minister's Secretariat. So, 8ir,
I want a ruling on this matter.

MR. SPEAKER: 1 will consider. 1
was not present. I will look into the
E‘attnr. 1 cannot say anything off

nd.

Shri Asoke Krishan Duit.

THE MINISTER OF RAILWAYS
(PROP. MADHU DANDAVATE): A
ruling wag already given yesterday.

MR. SPEAKER: He wants me to
revise it. I ghall look into it. I do
not want to say anything about it.

Now, Mr. Asoke Krishna Dutt.

—

12.14 hre.

MOTION OF NO CONFIDENCE IN
THE COUNCIL OF MINIS-
TERS—contd,

MR. SPEAKER: Now we take up
further consideration of the Motion of
No-confidence.

8hri Asoke Krishen Dutt.

SHRI ASOKE XRISHNA DUTT
(Dum Dum): When 1 began speaking
yesterday, I had the panful necessity
of saying that the hon. Leader of the
Opposition has failed to make out
even & prima facie case. It is quite
understandable because for the last
several monthg I find that my esteem-
ed friend, Mr. Stephen, has remained
indecisive. When his Party split
some months ago, he first thought
that Mrs. Indira Gandhi was authori-
tarian and he remained with the Con-
gress. Some time later, however, be
again changed sides and went over
to the Cong. (I). People may doubt
the political integrity behind this
move but, of course, Mr. Stephen
should be cangratulated for his fore-
sight. He immediately became the
leader of hlg group and ultimately the
Leader of the Opposition. What were
mwmumtur.swpm:mm?
[He said nothing new. We have been

Motion 38

hearing all this throughout the Budget
Session and not a single word was sald
either by him or anybody in the Oppo-
sion except the new developments of
two small victories in the U. P. Assem-
bly and one single victory in the UP.
Parliamentary seat. This was the only
new thing, all the rest was repetition.

The leader of the Opposition began
by saying that in these 13 months of
Janata Rule, democratic rights were
being eroded. We were losing demo-
cratic rights of protests. May I ask
the hon. leader of the Opposition
through you, Sir, does he in all geri-
ousness believe what he was saying
yesterday? Doeg he not remember
what happened during the rule of the
Government that went on immediate-
ly prior to the Janata Government,
particularly during those 19 black
months of emergency. Has not the
the Janata Government restored indi-
vidual rights? The leader of the
Opposition or all the other members
in hig party or in the opposition are
saying whatever they like inside thus
House, whatever they like outside the
House and they are getting full publi-
city for that. What was the condition
fmmediately prior to that? Most of the
Members who are on this side of the
House were in jall. Those who were
outside, whenever they wanted to
speak, and important meetings were
called them immediately on that day.
Prior to our meeting Section 144 was
declared and all those people were
arrested. The judiciary did not have
the right of freedom. To-day a very
eminent Member of the judiciary, one
of the luminaries of the Supreme Court
who was appointed during the regime
of Mrs. Indira Gandhi frankly con-
fesses that he did not have the courage
to say at that time what he wanted
to say. Thig was the condition that
they had made and yet he says that
democratic norms ure being eroded now
a days. Whatever speeches, either
given on the floor of this august
House or in any of the Assemblies of
the different States, any critical state-
ment against Mrs. Gandhi or her Gov-
ernment were not published in the



think it should be
‘Whatever it is, {t publishes what ever
it likes. It publishes half truths and
defamatory allegations against anybody
and everybody. I ask the leader of
the Opposition through you, could any-
body have dared to have published
like this durlng that perlod of emer-
gency criticising Mrs. Indira Gandhl,
in the manner that this paper criticizes
the Government to-day? Yet some-
body llke the hon, Hitendra Bha:
Desab—when he was quoting from
‘Surya’ yesterday I felt that with the
solemnity that he was doing it, as
though he wag guoting from the scrip-
tures He must have had reasons for
this, In this paper, it is not Sanjay
ovacha, but he might say Sanjay's
better half was saying this. It is
therefore better than the seriptures.

1 will ask Hitendra Bha Desal, does
his own party colleague Shri Saugata
Roy (I do not find um in the House
to-day) agree with um? This very
same paper from which Shn Hitendra
Bhai Desal was quoting yesterday had
said that Shri Saugata Roy had been
carrying on a racket of selling bogus
law degrees from Calcuta University
and that he wag taking advantage of
that. He has ‘brought a Privilege
Motion against that. Here Shri Hiten-
dra Bhai Desa: comeg and quotes from
the same paper I do not know the
latest alignment on that side. I do
not know whether Shri Hitendra Bhai
Desai and Shri Saugata Roy are still
in the same party.

SHRI VAYALAR RAVI (Chirayin-
kil): I am on a point of order.

My point of order is now the hon.
member, in the name of quoting the
newspaper, made a derogatory remark
against the hon. member of this House.
Of course, if you allow this, I can also
quote from anybody in this House.

MAY 11, 1
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SUR ASOKE KEMSKa DU T
tan Iy & on the Twbde.

SHRI VAYALAR RAVI: Dops bw
own the responsibHity?

MR. SPEAKER: He does not say
that. He says that that paper has
been publishing all sorts of news. He
has said that

SHRI VAYALAR RAVI, I request
your ruling. Can any Member quote
any docyment,
any derogatory remarks against any-
body? 1 request your ruling on that

MR. @PEAKER: If he quotes appro-
vingly certainly it is wrong to do so
without the permission of the House
and 1t cannot be done But if he
quotes disapprovingly there is nothing
wrong about it. If he quotes that
approvingly that the allegation 18 true
then of course it comes within the
mischiet of the rule. But if he quotes
it as g paper, an unrellable paper,
because earher also they have pub-
lished and so on

SHRI VAYALAR RAVI' He never
said that.

MR. SPEAKER, His whole tenor is
like that He said Mr. Desai 1s quoting
it

SHRI ASOKE KRISHNA DUTT:
Tank you very much. What I said
was that I did not beheve what this
peper has said. I thunk it has made
false allegations both aganst Mr. Sau-
gata Roy and also against our leader,
wgamst whom Mr. Hitendra Desai was
quoting yesterday. This paper con-
sists of only falsehood and they
ought to be aware thempselves—8hrl
Hitendra Desax ought to have verified
from his own party Member Shr
Saugata Roy about the authenticity of
this paper, about the correctness of
this paper.

gHRI BOMNATH CHATTERJEE
(Fadavpur): Don't give it ymportance.

AN HON. MEMBER: Ignore it.

SHRI ASOKE KRISHNA DUTT.
Yesterday the hom Leadér of the
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Opposition was very much glated that
they have won two ussembly seats in
ur.

SHRI A. C. GEORGE (Mukanda-
puram): He is still holding on to that
paper. It is in hig hands.

PROF. P. G. MAVALANKAR
{Gandhinagar). Though disapprov-
ingly!

AN HON. MEMBER Now he has
thrown it out.

SHRI ASOKE KRISHNA DUTT.
Yesterday the Leader of the opposi-
tion wag very much elated that they
have won two assembly seats in UP.
and one Parliamentary seat in UP.
He in his speech said that there is a
complete polarisation, The North was
on one side und the South was on one
side and they had made a great dent
in the north by winning one parlia-
mentary seat. May 1 ask him to
recapitulate his memory about what
happened in the last few months? He
was talking about Karnstaka and
Andhra, I admit that we have lost
the assembly elections in Karnatuka
and Andhra but have we not tre-
mendously improved our position in
the last one year? In Andhra during

body else Sir,—we had only two seats
and in the Asgsembly elections in

Motion 2

mcross party linés and this matter
should be dealt with at the nationsl
level. Yet we find—we strongly
suspect—that gome of those who al-
ways try to raise the issue over here
are deliberutely creating a new situa-
tion whereby the eplementy favouring
communalism and casteism take ad-
vantage,

Sir, I will gave you one instance
about what happened in Banaras very
recently. Our Defence Minister, Babu
Jagjivan Ram had been to Banaras
very recently, The manner In which
be was insultej there was not only
a great shame to the people who
publicly insulted him but it had
shamed every one of us,

May I usk the Leader of the Op-
position as to who was presiding
over that funetion? The function was
presided over by a very close relative
of Mr. Stephen's counterpart in the
Rajyu Sabha, his own brother and the
whole meeting was orgamised by the
people belonging to the Congress(I),
they deliebrately created this situa-
tion; they deliebartely insulted Ium
sothat anger might rise ang they could
take advantage of it. Sp Sir, I would
like to urge upon the Government,
the Prime Minister and the Home
Minister, particularly, that wherever
these atrocities occur, they should not
only be curbed forthwith but a
thorough enquiry should also be made
intp it as to who are fomenting this.
They are saying R.SS.

I strongly suspect, that a coterle
who has become politically Srustrated
is trying now to create g communal
situation, the situation of casteism,
whereby they cun take advantage of
that disastrous situation, Certain
people are suffering from that and
these people want to make political
use of that and make that community
to suffer even more for their own
purpose. Sir, the Leader of the Op-
position yesterday spoke,

MR. SPEAKER: Your time is up.
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SHRI ASOKE KRISHNA DUTT:

Bir, yesterdwy, I spoke for only one
minute.

MR. SPEAKER: I have got the
record that you spoke for two
minutes

SHRI ASOKE KRISHNA DUTT:
Even then I want five minutes.

MR. SPEAKER: No.

SHRI ASHOKE KRISHNA DUTT:
Sir the hon. Leader of, the Opposi-
tion was criticising the Foreign
Policy of this Government and, yes-
terday throughout the debate one
speaker after another from that side
went on saying that this governsient
has nothing new n regard to foreign
policy; that we are following thar
foreign policy. I would particularly
point out what was raised by the
Leader of the Opposition. He was
talking about Nepal, what has been
done with regard to Nepal? The
political treaty with Nepal and the
trade agreement with them had been
treated separately. Nepal is a land-
locked country for a long time they
demanded trade treaty with this
Government and that ;5 what they
have done and 1t is perfectly reason-
able and in order. It was what a
neighbour like India should have
done years ago. It was only because
of the bullying tactics of the former
Government that Nepal was kept
suppressed like that.

Sir, our relationships with our
immediate neighbours like Nepal,
Bangladesh and Sri Lanka and even
with Pakistan have improved end yet,
the Leader of the Opposition criticised
the Prime Minister about his state-
ment regarding Sikkim.

MR SPEAKER: Your time is up.

SHRI ASOKE KRISHNA DUTT:
I will take only two minutes,

MR. SPEAKER: No.Therelsa larga
number of speakers,
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SHRI ASOKE KRISHNA DUTIT:
Sir, I was interrupted all the tima.
MR. SPEAKER: That does not
matter,

SHRI ASOKE KRISHNA DUTT:
About Sikkim, what the Prime Minis-
ter said is perfectly correct. Sikkim
is an integral part of India. The
people of Sikkum wanted to come to
India. This could have been done in
a fair, proper and regular way. But
the bullying tactics that was adopted
by Mrs. Gandhi's Government had
been criticised by everybody. The
Prime Minister was correct to say
that the procedure was wrong. We
mre proud for that courageous and
bold statement.

I would conclude by saying that the
Opposition was trying to criticise
what was going on before the Shah
Commussion. The Leader of the Op-
position said that this 1s vindictive-
ness blood-thirsty hound or some-
thing like that He gaid that yester-
day. 1 say that what the Shah
Commission is doing 1s & great benefit
to the country. Nobody would have
known what happened during the 19
months. Some got puzzled

MR, SPEAKER: Now you cannot go
on like that. You must conclude.

SHRI ASOKE KRISHNA DUTT:
I will conclude by saying that all that
was being done before the Shah
Commission wes exposing what went
on during the 18 months, Many
people did pot know anything. I have
heard many of my friends opposite,
old friends, whom Iknow for the last
25,30 or 35 years,  They are saying,
“Oh, you were in jail” and they
never knew all these things. How
would they have known during that
time? They were completely in the
dark and they were completely gug-
ged. For instance Mr. Pai was com-
pletely gagged for 190 months
Then, Shah  Commission gave
him an opportunity to come and tell
the truth. I think that Shah Com-
mission is not doing anything in
a vindictive spirit; 1ti,doin¢a.mt

service to the country so in
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the Opposition has

SOME HON'BLE MEMBERS No.

MR, SPEAKER Before I call the
No

next speaker, 1t may be desirable to
dispense with the [unch hour

MR SPEAKER

Prime Minuster has to speak in the

Rajya Sabha

1 think that

completely failed to make out a case

future, a gingle individual or a single

ernment And [ think it should be

rejected outright
lunch hour need not be dispensed

for no-confidence against this Gov-

have the opportunity of exploiting

this great country of ours.
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[8hri B. Shankaranand]

Home Minister, there was a demangd—
not from this side, but from the
other—“Why not a Harijan Minister
be made the Home Minister?”, And
I remember the Prime Minister got
up and gajd: *I was also the Home
Minister. T know how to rule the
country.” Angd he defended
Home Minister But I want to tell the
respected Babuji. “Whatever amount
of praise you may shower on the
Janata Government and the Janata
Party's performances they are not
going to make you the Home Minister
or Prime Minister of this country.
That js certdin.” I am making u Little
more plain gpeaking. I know you are
all against a harijan leader becoming
the Prime Minister and that is why
I am repeating.. . (Interruptions)
All of you are opposed to Babuji
becoming the Prime Minister or the
Home Minister. That is the reason
why 1 am mentioning this....(In-
terruptions) We were listening
patiently when you were all talking .

(Interruptions)

SHRI C. M. STEPHEN: When
Shri Patnaik spoke, he described us
ag sycophant and so on and we kept
quiet. But now we find that thesge
friends cannot tolerate even the
shightest criticism. Then how can we
function here? The wildest allega-
tions were made against us and we
kept quiet.

MR. SPEAKER: Hon. Members
may kindly note that freedom of
speech does pot mean merely exer-
cising it ourselves. We must protect
the freedom of speech of gthers also.

SHRI A. C. GEORGE: Sir, Babujl
referred to the physical deformity ot
Dr. Karan Singh, which was hitting
below the belt. It was very unfair.
Btill, we kept quiet. ... (Interruptions)

SHRI B. SHANKARANAND: They
have got a majority inside the House.
But can they honestly tell us that
they hold the same majority outside
this House, as they did in 19777 Thelr
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majority is dwindling and the result
is being seen in the UP by-elections.
You cannot forget that.

May I ask the Prime Minister one
simple question? I wil] ask the same
question of other responsible mem-
berg of the Government. Whom have
you served during the one year of
your regime? Are the Scheduled
Castes and Scheduleg Tribes happy
with you? Are they feeling secure
under your administration? Can you
honestly tell us that you have done
justice to them? Are the minorities
feeling secure at your hands? Are
the workers, the farmer; or the
labourers happy? Whom have you
satisfled? Do not forget tha! when
there was a discussion here on the
atrocities committed on harijans,
even members of the Janata Party
asked you to quit. It has gone on
record .. (Interruptions)

What do we see in the country
today? Laws are being flouted and
decencies are being violated in the
name of freedom One is left to
wonder whether the Government
remains inefficient in the name of the
freedom of expression ‘There ure
instances of strikes and labour grow-
ing increasingly restive Go slow and
work stoppages are becoming not
infrequent, making the life of the
ecommon man even more difficult.
Already the common man is harassed
by rising prices, contemptuous
traders, inadequate transport, ineffi-
cient and ruthless adminisirative
officers, frequent breakdown of elec-
tricity and water supply etc.

Is there any part of the country
now living in peace? Right from
Kutch to Assam, Kashmir to Kanya-
kummri, is there any part of the
country which is peaceful and pro-
gressive?

AN HON., MEMBER: Karnataka.
SHRI B. SHANKARANAND; The

people of this country are now on the
side of gisunity and not unity. I am
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very sorry that this no confidence
motion Is being taken very lightly. I
warn this Government that a no con-
fidence motion is never Treated lightly
either by the opposition or the ruling
party.

MR, SPEAKER: You may continue
after lunch.

18 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-usembled after
Lunch at five minues past Fourteen of
the Clock

[Mr. SreARer 1n the Chair]
MEMBER SWORN

Shrimati Mohsina Kidwai
garh) —

(Azam-

—_—

MOTION OF NO CONFIDENCE IN
THE COUNCIL OF MINISTERS—
Contd,

MR. SPEAKER: Shri Shankaranand
to continue his speech.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to make
a submission. Today, in the List of
Business, there is nothing but this
No-Confidence Motion and the House
is expected to continue till 6 O'Clock,
May I request you that the time may
be adjusted accordingly? We want to
speak,

MR, SPEAKER: It is not possible.
The Prime Minister has to go to the
other House,

SHRI JYOTIRMOY BOSU: A little
time may be given to us.

MR. SPEAKER: No please; it is
not possible,

SHRI A. K, ROY (Dhanbad): My
submission is that Unattached mem-
bers should be given some time.

MR. SPEAKER: One of the Un-
attached members has already spoken.
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Practically, we have given time to
two Independent members.

Shri Shankaranand to continue.

SHRI B. SHANKARANAND: Sir, I
was just telling this House that if
you look to the countryside, what we
see is complete deterioration of law
and order, There are robberies, da-
coities, atrocities, crimes, all these
things, increasing every day. Not only
this House but the President of this
country has also expressed his con-
cern. This is what the President of
India said when he was addressing at
the All-India Institute of Medical
Sciences. I quote:

“I would like to express my dis-
tress at the state of health of the
country. Whether it is people being
killed in Hyderabad, Amritsar or
elsewhere, this is a concrete illness
which is more than what institutes
like this can cure”

He, further, said:

“I wonder where we are going. I
myself do not know and I happen
to bethe President.I want Mr Raj
Narain to convey my grief to other
members of the Cabinet.”

I do not know whether he has con-
veyed it to the Prime Minister and
his Cabinet colleagues. It is reported:

“The President said that he was
appealing as a helpless spectator to
all political parties to think care-
fully before they do anything, be-
cause, if the seeds we sow today
are poisonous, we will have to reap
them tomorrow and what future can
we offer to the younger generation.”

Again, T quote:

“In the meanwhile, the secreta-
riat of the National Federation of
Indian Women in g statement ex-
pressed concern at the breakdown
in law and order in various parts
of the country and, particularly, the
news of molestation of women in
Madhya Pradesh and Tamil Nandu”
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ministrater, is a truthful leader. But
1 do not know what has happened
to his party and hiy capacity. '

AN HON. MEMBER: That is due to
a8 wrong company.

BHR] B, SHANKARANAND. The
whole problem 15 that of his Minis-
ters and not the Opposition Party. It
shows that the Janata Party is punish~
ing him with that company. He has
his own problems, the problem of Mr.
Charan Singh, the problem of Mr
Raj Narain, the problem of Mr. George
}\err.;mdu, the problem of Mr,

agjivan Ram, the problem of Mr.
Shyamnandan  Mishra, ev:;-ybod;,
everyone, each Minister is creating a
headache for him,

) SHRI M., SATYANARAYAN RAO
Karimnagar): The problem of Mr.
Jyotirmoy Bosu, i
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the resson why they e

Janata Party, not for love but for thair
own gains. But ] do not know whe-
ther Mr, Morarji knows the tricks of
the Marxist Party. That is how their
leader yesterday spoke. Mr. Samar
Mukherjee, sald: we are not concern-
ed with the No Confidence Motion.
But still he chartered one, two, three,
four or so many things against the
Janata Party. That is their wonder-
ful strategy.

I have very lttle time at my dis-
posa] and I have to tell so many things.
Mr. Morarji Desai and the Janata
friends on the other mde think that
only Mr. Stephen, the Leader of the
Congress I and Mr, Hitendra Desal
the Congress Leader have brought this
No Confidence Motion. How can they
forget that first their own people have
brought this and expressed their no
confidence in them? 1 quote Mr, Biju
Patnaik first. You listen to what he
has said. It is reported in The Times
of India, dated 11th May, 1978. The
headline 1s: ‘Trimuty must pach up or
quit: Biju’. I quote. “The trimty—
Mr. Morarji Desai, Mr. Charan Singh
and Mr, Jagjivan Ram-—must either
make up their differences or quit, If
neither happens, the Janata Party will
break up.” “This was how the Steel
and Mines Minister, Mr. Biju Patnaik,
one of the stalwarts of the Janata
Party who had been a leading light of
the Congress reacted tp the party's
defeat jn the by-elections in Uttar
Pradesh”. I quote Mr. Bjju Patnaik.
He says: “It is surprising that in spite
of the open fighting among the con.
stituents of the Janata Party in UP,
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AN HON, MEMBER: Dr, Scbre~
Manikm Swemy i3 oo waitihg.

SHRI B. SHANKARANAND: Dr
Subramaniam Swamy is different.

Mr. Atal Bihari Vajpayee himself
has said that things are not going well
and if they failed to correct them.
selves, he will resign. Is it not an
expression of ne-confidence?

The next is Mr. Madhu Limaye's
attack on his own Party. This is what
has appeared in Navasakti, a Muara-
thi daily, I gquote,

(Quoted in Marathi)

He was addressing in Sunderbal Hall
in Bombay. He says, ‘I have given
up my silence...Yesterday only the
Janata Party completed one year.’. He
further says, 'The people are restless
after the one year rule of Janata
Party in the country; people are rest-
less, people are not happy.’ He further
says, ‘People are not interested in who
becomes the Minister; people are in-
terested in how they are being ruled
and what they are getting' He has
stated in this speech that the Janata
Government is not performing well,
it has not done what it promised when
it came to power; this sort of thing
between Janata Party and Government
will not go on. That is the main gist
of it, Is it not expreasion of no-con-
fidence?

The next is Mr. Charan Singh’s
letter of resignation. The Home Min-
ister, a leader of the Janata, himself
has expressed no-confidence in you.
I will quote, It is reported in the
Hindu dated the 30th April, 1978:

'ﬂemﬁutﬂamthhhlgtmhr
f resignation from the Janata -
;unmtlrynurdndm National
Executive, The letter concludes
thus:

‘A party whose leadership is not
inspired by truth, justice or pub-
lc interest can never deliver the
goods or render any service to
the people. You may treat this
letter a5 my resignstion from the
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Naticnal Executive of the Janata
Party and the Parliamentary
Board”

Is this not expression of no-confldence?

Many Harijan Janata MPs spoke in
the House an atroeities. Have they
not expressed no-confidence in this
Government when they spoke? They
have said that the Government should
Quit.

Shri Jagjivan Ram himsel has said
today that there is no cohesion in his
Party. He does not know that no-
body trusts him. He believes that
everybody trusts him. That is the
fun. J.P. himself has expressed no
confidence in this Government. It is
reported in the Sunday Statesman
dated 7th May that, about the Janata
Party, Mr. Narayan said:

“It is again said to note that
the ruling party is behaving like
a loose federation of so many sinall-
er parties. In fact, it is very diffi-
cult or me to say what the Janata
ideology is. And worse, there is a
big gap in what they say and what
they do.”

The great person who was rosponsibis
fou the creation of this Pariy which
came to power himself says he has no
faith in this Party and this Govern-
ment. What else do you want? Mem-
bers on that side say ‘Oh, Mr. Stephen
has brought this motion only for the
sake of politics’, Don't deceive your-
selves. If you smile here, that every-
thing is well with the Party and the
Government, you are exerciamng self-
deception and your self-dsception is
going to ruin this country. For that,
we are concerned, and for that, we
have brought this No Confidence
Motion.

So, I support this No Confidence
Motion.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Mr. Speaker, 8ir, you
were very closely following the debate
on this motion and I believe you will
egree that there is much truth 1In
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what each spoke about the other, Now,
the ruling Party—the Janata Party—
was accusing the Congress and Cong-
ress(I) of excesses during the Emer-
gency and the Leader of the Opposition
put forward a number of charges
against the ruling Party. 8o, the pic-
ture that emerges from this is that
the country and the people were
caught between the devil and the deep
sea. The escape from the frying pan
of the Emergency, they plunged into
the fire of the Janata rule.

1 was very much pained to hear
the speech of the Hon. Minister Shri
Jagjivan Ram. The complacent man.
ner in which he spoke and the way
in which he retorted all do credit to

thousand lives of Harijans have been
lost in one year, by murder, Hundreds
of women were raped and overall lakh
of people were dispossessed of the
land they had. Then, untouchability

is an opportunity for a come-back of
Indira Coming back of Indira Gandhi
is no solution to the problem because,
for all that has happened, they are
also to share the blame. What hap-
pened in Hyderabad? What happen-
ed in Andhra ? What happened in
Varanasi? Their hands are also not
clean. Therefore, the only solution,
according to me, as far as thig section
of the people are concerned, is
Gandhiji. Before he took up the lea-
dership of the freedom struggle against
racial discrimination, Gandhiji orga~-
nised a non-violent revolt. That is
the way for the Harijans, the Sche-
duled Castes and the oppressed sec.
Hons in this country to rise up in
militant revolt for resistance, Of
course, there are 140—150 million Sche-
duled Caste people in this country of
Which, I believe, at least 100 million
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8HR] B. RACHAIAH
nagar): They have no patience to
hear. ..

S8HRI M. N. GOVINDAN NAIR: I
am not going into all those details .
(Interruptions)

MR SPEAKER: Is a running com-
mentary necessary at all?

SHRI M. N. GOVINDAN NAIR: Not
only that, 1 do not understand this
comment also because I do not know
Hindi, Why should he interrupt...
(Interruptions)

MR. SPEAKER:
your seat.

SHRI M, N GOVINDAN NAIR:
Kindly talk in a language which I
understand, if you want me to under-
stand. Otherwise, you sit quiet.
Now, 300 workers were killed by
police firing during this one year, For
them also there is only one solution.
Trade unions are an organized force
in this country. The trade union rights
were got after many a heroic struggle
by the workers costing many lives.
So, I would appeal to them to take up
the cause of the right of the workers
to agitate till this kind of killing ends.

Now, on your shoulders Mr. Speaker
restg the responsibility of safeguard-
ing the sovereignty of this House, I
request you to ponder over what has
happened during this gne year in this
House. Are we a debating society or
are we a sovereign body? We raised
the question of Belchi, What was the
answer”? All over the country, attack
on the Harijans...

SHR] YADVENDRA DUTT (Jaun-
pur): What happened in Tamil Nadu
in 10687

SHRI M. N. GOVINDAN NAIR: We
raised the question of Kanpur. But

Kindly resume
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what was the result? Bailadilla.
There, not only the workers were shot
dead but over a thousand huts were
burnt and sll their properties destro-
yed...

SHRI A. C, GEORGE:
Patnaik's work.

SHRI M. N. GOVINDAN NAIR: We
spoke about and discussed in this
House about Sambhal. What was the
reply? Hyderabad. We spoke about
Pantnagar, What was the next ans-
wer? Agra....

AN HON, MEMBER: You
Agra...

SHRI M. N. GOVINDAN NAIR: 1
quoting all this because on all
issues, most of the Members
all sides spoke against these
ts. I considered it a mandate
s House that thig kind of atroci-
ties was stopped. Was there
a

to

Shri Biju

raised

AT

government here to  heed
this? You say there
18 a government. Yes, there is. When
the bell tolls, I am quite gure all the
members will come in, and “Oh”, at
that time there is unity. Now, is there
a Cabinet? The Prime Minister is in
one direction, the Home Minister from
the Intensive Care ward of the Medi-
cal Hospital in another direction. I
am not going into all these things. It
is their affair. But I appeal to you
to safeguard the sovereignty of this
House. I appeal to you to see that
the will of this House is implemented
by a government here. ..

THE MINISTER OF STEEL AND
MINES (SHR! BLJU PATNAIK): It
is always implemented.

SMRI M. N. GOVINDAN
NAIR: I  know that you
re a champion who wants to
foster parliamentary democracy in this
country. But make it meaningful.
But if you restrict democracy and de-
Mmocratic rights only to parliamenta-
;im. or:lly to polt;tlul parties and Jea-

€rs and leave the ordinary people
outside the pale of democracy, parlia-
Mmentary demoeracy in this country
will be doomed. ..
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AN HON. MEMBER: A limited com-
pany.

SHRI M. N  GOVINDAN
NAIR: There is another
thing. We speak sbout equa-

lity and all that, economic equality
and all that. I have no time to go
into all those things, But the other
day I was astounded to hear the atro-
cious distortion of our Prime Minister
about Gandhian economics, in defence
of the monopoly capital. I will not
go into all those things because there
is no time. But I appeal to you that
if you want this parliamentary demo-
cracy in this country to survive, then
let this right enshrined in this consti-
tution for the entire people of this
country not merely remain on paper
but in actual life they should be able
to enjoy.

We raised the question of the basic
right to work. In Pantnagar we re-
quested you to withldraw the PAC
from there, We requested you to re-
cognize the union there. We request-
ed vou to negotiate with them and
settle the matter there, We requested
you to extend the judicia) inquiry so
that the doings of the Vicc-Chan-
cellor may be brought within the am.
bit. Many days have passed. Is it
that the government has not taken
note of it. There was a general de-
mand from the people, from many
members here and outside this House,
that a judicial inquiry should be insti.
tuted into the firing in Agra. Well
there also it is a basic right.

What is the meaning of your laugh-
ing. You should be ashameq,

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
You should be
ashamed for the repetition,

SHRIM. N. GOVINDAN NAIR- Fifty
Yearg ago in my State we had to lead
struggles for permission for the Sche-
duled Caste people to work along
roads near the temple. I do not know
whether he remembers about Vajkom
Satyagrah. Even today, in 1978, are
we to repeat it after independence?
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SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu): Mr Speaker,
Sir, I am very glad to-day tnat you
have given me thig opportunmity to
speak on the motion of no-confidence
tabled by the Leader of the Opposition
Shr; Stephen

One of the Janata Party Members
while speaking on this motion said
that they can't understand why no-
confidence motion 13 being tabled like
thig 1n the last thiteen months' Janata
rule?

Mr Speaker, Sir, in thc Tamilnadu
Assembly, within six monthg a ng-
confidence motion was moved and that
was supported by the Janata Party
Members on the floor of the House. If
that 15 the case, I do not understand
why the Members of the Janata Party
are cteating so many complications
whenever they speak on the no-com-
fidence motion I do not want to go
into detaily of what has happened n
the last thirteen months' Janata rule.
1 would of course hke to point out
only iwo or three major points. Due
to constraint of time hmit. I would
only asgk first of all as to why, as Mr.
Stephen just now pointed out, they
have increaseq by 2 paise per kw. of
power It was discusseq already by
the Leader of the Opposition Shri
Stephen and so I am not going to
touch that point

But, with regard to the procurement
price of paddy, T would like to say
that it was Rs 75 whereas the
price for wheat has been increaseg to
Rs 112 We had been asking for the
past six monthg for a rise in the pro-
curement price of paddy. With the
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coming into power of the Janata Gov-
ernment, I thought they would defl-
nitely increase the procurement price
of the paddy. But, for the past one
and half years or so, the same hag not
been increasey ay all whereas the
price of wheat ig unnecessarily and
deliberately being increased. It may
be for the simple reason that in
Southern States, we consume oOnly
paddy but in North they consume
wheat.

It is np exaggeration if I point out
wone thing. During the recent natural
calamities in the Tamilnadu and
Andhra Pradesh, they were not given
proper assistance by the Centre, They
had given Rs. 37 crores for Tamilnadu
—not ag a grant but as a part of the
plan allocation. We had been suffer-
ing very mueh in Tamilnadu. Our
party ig ruling the Tamilnadu for
more than one year or so but still we
are not getting proper assistance from
the Central Government,

1 will now come to the language
1ssue. 1 do not know why our top
leaders speaks in Hindi. This morn-
ing exactly at about 12 noon or sv
Shrj Jagjivan Ram stood up to speak.
1 thought he would speak in English.
He has been a Minister for the past
thirty years or so and I thought he
would speak in English. But he spoke
in Hindi. My mother-tongue is
Telugu. 1 can understand Telugu, I
could have understood properly if he
had spoaken in English—internationa]
language. [ do not want to use ear-
phone to listen to the translation be-
cause that ig not perfectly all right.

The main thing I want to stress is
the language issue. Ag regards pro-
curement price of paddy or any other
thing at any time we can solve that
problem, 1 lay stress on the language
issue only. Thirty years have gone
by. Mr, Speaker, I am not a citizen
of Tamilnadu—I am a citizen of India;
aceording to Indlan Constitution, Dual
citizenship is not allowed. I have
been coming to Parliament all the way
from Madras. I hear the leaders
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speaking in Hindi and not in other
Indian languages. I would not be
surpriseq even if Mr, Morarji Deasal,
while replying to the debate, speaks
in Hindi. That is all that is going
on here. I want that advantages and
disadvantages shoulg be equally dis-
tributed, I know Tamil language.
Our forefathers spoke Tamil quoted
even scripture in Tamil Even if Mr.
Ramachandran wants to speak im
Tamil 1 woulq definitely ask him to
speak only in English. I am not hav-
ing such a mean mentahty. The
English language is a force through
which we can express our ideas in
thiy House, Why should I unneces-
sarily gpeak in g language which is
followed only by a handful of Mem-
bers. Mr. Dubey who has passeq his
BA. (Hons) in the year 1934 from
the London Unwersity speaks in
Hindi. Our Prime Minister speaks in
Hindi. Almost gl] the Ministers who
know English only speak in Hindi. I
hope all the Ministers and Members
who know English will start speaking
in English and thereby make other
Members understand as to what they
speak,

Mr. Speaker, it is not the intention
of my party to topple or just make
the Janata {‘arty get down from power
but it is our intention to point out the
defects and ask them to rectify the
same. Whenever there is a change for
me to point out the defects I try to
point out the defects but now in the
name of No Confidence Motion 1 was
given an opportunity to point out the
defects and so I have done it. I hope
the Janata Government woulg defini-
tely rectify those defects With these
words I conclude my speech.

st W W g (gaEaTy)
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Administration were advised that in
cage the infringement was the only of
. @ technical nature and there was no
evidence to show that the individual
against whom prosecution was Ins-
tituted had personally benefited,
there would be justification for
withdrawal of these cases.’
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SHR] VASANT SATHE (Akola):
Mr. Deputy-Speaker, Sir, I rise to
support the motion of no-confidence
not in g spirit of trying to denigrate
the Government hecause by bringing
‘this no-confidence everyone knows
that the Government is not goint to
fall. So, the apirit in which we have
got this no-confidence is to perform
the duty as representatives of the
people to invite the attention of the
Government to the rcality of the
situation in the country, that the con-
fidence which the people had reposed
just a year back in this Government,
is getting shaken dey by day. No
person in hig honest senseg will dis-
agree that the general situation in
the country is such that the people sre

MAY 11, 1078
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feeling disturbed, gisenchanted, dis-
illusioned about many things that are
happening in the Janata Government.

First and foremost, let us take &
correct perspective of what happened.
When the Janata Party was elected, it
is agreed, I believe, that the Congress
was defeated and the Janata Party
placed in power on what was called,
a negative vote. The anger of the
people registered against the Congresg
Government for its commissions and
omissiong or allegeg commisgiong and
omissions which the people belicved
in those days and, therfore, they
punisied the Congress Government
ang the Congregg Party. I remember
the words of a kisan when I went re-
cently to Karnal during the election.
He gaid:

He said, “Did we elect these people
to persecute Mrs. Indira Gandhi? We
clected them 1n the hope that they will
look to our problems, solve ocur eco-
nomic problems. But what hag hap-
pened”, This is what he said.

All the energies are on one-point
programme: how to persecute Mrs
Indira Gandhi? They have caught
themsclves, unfortunately, in their
own hypnotism. They created a
ghost, And now they are possessed
by the ghost themselves. They do
not know how to get out of it. All
energies are spent on that one issue.
Not an Iota of evidence during all the
period has come out. But in a hurry,
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the Home Mnster announced, because
of the pressure of certain friendg from
the Janata Party who wanted him to
go out for blood, that there was a seri-
ous charge and that he was going to
arrest her. Arrest he did. But you know
what happened. It boomeranged on
them.

I had hoped that when the Janata
Party got elected as the American
people dig to Nixon, they would forget
Mrs. Indira Gandhi, not a word to
mention about her from the next day.
It you had done tnat, you would have
-seen that, probably, this country also
would have forgotten Mrs. Indira
Gandhi, But no, Sir 1 thank the
Janata Government for what they
did. There hag been more publicity
of Mrs. Indira Gandhi during their
regime than during the entire Emer-
gency.

I am amazed. Ig the Janata Gov-
crnment looking 1o the price issue?
What is happening? Every gay, we
are told by the Finance Minister and
the Prime Minister ag well that the
prices are stablised. Are they? Go
and ask your wives. Milk prices have
gone up; water rmate in Delly has
gone up; eleciricily charges have gone
up; soap has disappeared from the
market; you do not get even Van-
aspati ghee. Ask an auto-rickshaw
man, He has to buy Rs. 75 worth tyre
in the black-market for Rs. 175. What
do the common people say? Ask them.
Then, you will know. They are feel-
ing already the pinch of price rise.
You want to close your eyes to reality.
Which section of the people have you
benefited, let me know? Kisans? You
talk sg much of kisans. You say that
You are going to invest more for
them, Are kisang getting remunera-
tive prices for their commodities?
You talked of Rs. 130 for wheat. Ulti-
Mmately, what have you given? Only
Rs. 112. You talkeq of protecting the
interests of sugarcane growers, jute
Erowerg and cotton growers. I ask:

VAIFAKHA 21, 1000 (SAKA)
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which kisan is getting a remunerative
prices? Can any kisan get up and
say that he is getting a remunerative
price? Take the case of paddy pro-
ducers, Are they getting a emunera-
tive price? Take the case of labour.
15 the working-clasg today happy and
satisfled? Let any labour man put his
hands on his heart ang say, yes, the
working-clasg of this country is happy.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): You
had denied bonus to the workers and
we have restored it.

SHRI VASANT SATHE Mr. Minis-
ter, are your workers happy? They
have already declared that they will
be going on strike. Then you will
blame us. Arc the students in this
couniry happy? What the trade unions
have decided, including your trade
union? They have decided to boycott
the Bhoothlingam Commission. Are
they happy? Are the students in this
country happy? Have you solved the
problemg of unemployment or done
anything for them? Tell me which
section of the population today is
happy? Can anybody say with con-
fidence that since the Janata Govern-
ment came into power, yes, he i8
happy and there is progress in &
particular section?

Yesterday, Shri Biju Patnaik, called
the Leader of the Opposition Syco-
phant, Let me tel] him what he had
to say. On the 16th of October, 1976,
in a written statement to the Press, he
said:

“The Bharatiyg Lok Dal leader,
Mr. Biju Patnaik, said here today
that extraordinary powers assumed
by the Government had brought in
distinctive gains.,”

While describing the distinctive gains,
he further said:

“Highlighting the gaing of Emer-
gency, Mr. Patnaik saig that nearly
Rs. 2000 crores of flnating money
had been brought to account, trade
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[8hri Vasant Sathe] SHR] VASANT SATHE: He may
balances had improved to Rs. 1100 do it later.
crores in spite of gteep rise in inter-

nationa] oil prices the mﬁf food- SHRI KANWAR LAL GUPTA: On
stocks thad risen {o an all-time high a point of order,
quantity worth $2.5 billion, amug- -
gling curbed galloping inflation At wmd ot mE A A fawre s
arrested and rupee made stronger 8 “iw i"-Jﬁ“""‘ ¢ 9 "‘ &
day by day. In addition, general m wmoA wer PR o .ﬂ
discipline had been cnforceq and T W e @, f7 s eer gt
thousands of inept officials remov- wofr W W e § 6, 6
ed” WA Im am w i T oawm W
i ag wgr a1 fr BT oW & Ave wrf
Then the chmax comes. He describ- me W 3, AR I am A LS
ed the 20-point economic programme ToRT X A Wi & faens WTE sYoATEY
as g “health gocro-economic program- T W wfr e g wrd At A
mes which has been floated and backeq g, wowe)
by unusus]l Government instance on
its implementation.” Whq is a syco= )
phant? Whg would be the greater fix =it W1 wAaw AF ordr, aw oA
sycophant than this and yet today he w7 g wwm g e & feR @t W
i8 one of your most honoured Cabinet T A @ fEr T LIS Lol
- Ministers, arEt &1
Then comes the great Mr. Kanwar
Lal Gupta 1o be criticised. Here is a THE MINISTER OF STEEL AND
gentleman who attackg the credibility MINES (SHRI BJU PATNAIK):
of others Heic 1s a genileman who Mr Sathe made an ullegation here. Tt
resigned Jan Sangh in 1954 and con- needs 1o be corrected because the re-
tested as an Independent. In, 1962, ang cord must be set right. I will take
lost his deposit Then he came back only hulf a minute.
in 1868, and again stood in 1987
against Dr. Bhai Mahavir as an SHRI VASANT SATHE: I am not
Independent when he had lost yielding. You have n_mde a press
his deposit  Here 18 a man of credi= statement . (Interruptions)
bility He has never changed the SHR] BIJU PATNAIK. Pleage read
side. He js blaming others. Do not the whole lot,
point one finger on others. You are
simultaneously pointing three fingers SHRI VASANT SATHE: I do nol
on yourself, Prof, Madhu Dandavate, want to read whole lot.
pleasc do not get away. The leader SHRI BIJU PATNAIK; What does

‘with whom I came is sitting behind
your back, Here is a gentleman,
when his brother whe is the Presi-
dent of the Wholesale Traderg Asso-
clation was changeg by no less a per-
son than the Defence Minister, Shri
Jagjivan Ram for adulterating dal
This gentleman did not have a word but she had proved me wrong, nof
to say against. . Why? Because that only proved me wrong but she tried
President happens to be hig real to be and she continues to be. There
brother. What an integrity! There- fore, the sychophancy lieg there, not
fore, why are you talking of integrity? with Biju Patnaik. The sychophancy
I want to say. . lie; there, not here.
SHRI KANWAR LAL GUPTA

{Dclhi Sedar): Sir, on a point of per- SHRT VASANT SATHE: Ther
sonal explanation. comes the darling of the Janata Party.

the whole lot say? It says that some
good things may have heen done by
this kind of dictatorship but if cannot
carry on, Mr, Sathe, reag the lasf
stentence, the las{ paragraph, I have
said thai did not believed that Mrs
Indira Gandhi would be a dictator.
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the External Affairg Minister, the most
popular person, with whose coming
the foreign policy of this country has
never been so ood as it s today! But
then why did this sweet External
Affairs Minister have to commit this
faux pas the other day by talking
about some secret agreement, about
which leave alone the Minister of
Pakistan, leave alone the then Foreign
Minister of Pakistan, Mr, Agha Sahi,
leave alone the ex-Prime Minister of
our country, even the present Prime
Minister of your Party does not know
anything, does not know what that
secret document is. That is what he
is alleged to have said.

But what I am told is, ‘Yes, there
wag a secret agreement’. That secret
agreement was between Shri A. B.
Vajpayee and Mr, Zia when he met
him. Before Mr. Bhutto was sen-
tenced, it is said—he can contradict if
he likes—that Mr. Zia pleadeq with
Mr. Vajpayee, ‘Pleace make some
statement about this secrct agreement
s0 that Mr. Bhuttg will stand con-
demned and my hands wil] be stren-
gthened! He thought he could hit two
birds with one swone. With that tem-
ptation, he came out with the story of
a secret agreement—and that docu-
ment, he has not been able to dis-
close. If he has courage, he can show
it even now.

There is only one thing more, about
thege Commission. T do not want to
name anybody, but what is the mini-
Mmum elementary test of 3 person who
will be the head of a Commission?
The test is, at least impartiality, A
Person who is the head of a Commis-
sion must be known and must appear
to the people to be an impartial per-
son. Do you know of a case where a
person, who hag already declared
himself against, and opposed to, a
particular person, openly and publicly,
&nd against Emergency, was made the
judge in the past? Can you get jus-

from such a person? Do you
of a person who hag been im-
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ot guo g o vzardt : wT ¥7 ¥ yArgi?
(swwem)

SHRI VASANT SATHE. Do you
know of ¢ person who has been im-
peached by 200 Members of Parlia-
ment against his integrity with an
open charge. ...

MR. DEPUTY-SPEAKER: Your
time ig over.

SHRI VASANT SATHE: There Is
no other person from our side.

MR. DEPUTY-SPEAKER: You
have taken already over 20 minutes,

SHRI VASANT SATHE: Now, you
never heard this thing: if there is a
particular charge against a particular
accused, did you ever hear of a case
of mixing and hob-nobbing with the
accused publicly and openly? Here is
a photograph of such a person. This
is the ‘On-loocker' with Morarji Bhai's
big photograph on the front page.

I am not on the point of what
Morarp Bhai had said or did. Let us
not go into how many crimes were
committed how many persons were
killed, who dwl what ete, bul you
should settle down at leasi now to the
lask of leading the couniry and to the
economic problem. Or else, you wll
ship into the grip of that self-hypnosis
from 'which the man in the Intensive
Care Unit is suffering. It is danger-
ous: that 1s what I wanied to say.
Whenever he goes to 1he Intensive
Care Umt or to a hospital, something
very slaggering comes out. When he
went there last time his resignation
and an open charge against the leader-
ship of partiabty and uniruth came
out., Now again he has gone there:
1 do not know what is going to come
out.

I am afraid, the way wvou are going,
you are leading this country and your
party towards instability. For Heaven's
gake we want you: please continue
till your term is over. We are not in
a hurry to dislodge you, but if you
are in a hurry to sink, what can I do?
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Therefore with these words [ sup-
port the No Confidence Motion as a
warning to the Government. Wake up
at least now.

SHRI SAUGATA ROY (Barrack-
pore): As has been said earlier, we
do not bring this no-confidence motion
to bring down the Janata Government.
In fact, we have brought this no-con-
fidence motion to bring {his gove -
ment to its senses not to bring it down,
but to bring it to its senses which is
sadly lacking in this motley crowd
that goes in the name of a government

To-day, Sir, ] had the privilege of
hearing Babuji speaking on the no-
conlldence motion and this is the first
time that 1 hear Babu)i speaking on
the no-confidence motion. But I know
from some other friends that Babup
bas always Leen called in defend no-
confidence motions whether govern-
ment remains the same or it changes.
He also spoke for the emergency re-
solution when it was moved in this
Parliament and to-day the fact thal
they have made him to speak means
that like Mrs Indira Gandhi in 19875
this Janata Government does not place
its trust on him. That 18 why they
have made him speak on the no-con-
fidence motion.

I have great respect for Babuji. He
has been in the Congress for such a
long time, even before 1 was born and,
when he left the Congress and formed
the Congress for Democracy shortly
known as CFD, we feit that the al-
mosphere in the country has changed.
Because of our umbilical ties with the
Congress we could not be as courage-
nus as he was but we appreciated it
as a gesture. Then, in May 1978 we
found the famous photograph of Babuji
raising his hands ‘vith the other
Jeaders to merge his CFD into the
Janata Party. Then, a f{riend coeme
and told me what the meaning of CFD
actually was. It was not for defending
the Congress noi for defending demo-
cracy but CFD stood for Chemicals,
Fertilisers and Defence and since these
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portfolios are taken over by Babuji
and his people it is called CFD...
(Interruptions)

I speak for those in the Congress
Who have inherited a great legacy, and
that is the legacy of Mahatma Gandhi
and Jawaharlal Nehru and in the light
of the appeal in the motion our hopes
were raised that there would be some
vibration yn the hearts of the people
in the Janata Party who share this
legacy though to-day they may be
'wrong rubbing shoulders with the
murderers of Gandhiji in order to
remain 1in power. We have to say this
because to-day I have got g statement
from Damodaran Nair who is going on
a fast for atoning for Prime Minister,
Morar)i Desat's sins. This Damodaran
Nair was sacked from his job in Gandhj
Smrit1. For what” Because he said
that it was the RSS which murdered
Mahatma Gandhi and for thal he was
thrown out of his job.

As I said earlier, 'when the Janata
Party was voted to power people
voted for it, for two reasons. Peopel
were unhappy with the happenings
during the emergency. It is not that
they had any great expectations from
the Janata Party. It had only two ex-
pectations. One was that the Janata
Party had come into power in the wake
of Jayaprakash Narayan's Nav Nirman
agitation. 8o, it will have some moral
values. No. 2—It expected the Janata
Party will become a cohesive party in
a difficult national situation—that is to
stay on together when Morarji Bhai
were to become the Prime Minister.
People thought that the country will
have great morals and Morarji Bhai
showed it by sticking to his own old
panacea of prohibition as a cure for al!
the ills of the country. And thep bang,
came this statement from our friend
there, Dr. Subramaniam Swamy, that
12 out of 19 Ministers in the Janats
Party are alcoholics. I do not kmo¥
how far the pollution has spread. But
Morarji Bhai is very moral.
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Then Sir, I do not agree When he
spoke that the merger of Sikkim was
wrong. He said, he personally felt
that the annexure of Sikkim was
‘wrong. That was how he demoralised
our troops fighting on the frontiers.
But, may I ask Morarji Bhai what
happened in Sikkim after the General
Elections? The Congress Party was
voted to power in Sikkim and in 1977
after the Janata Parly came to power
the whole Congress Party became the
Janata Parly in Sikkim, But Morarji
Bhai with all his morality—did he
protest that people electeq on Con-
gress ticket shoulg not pe allowed to
defect. This has happened not only in
Sikkim but in Tripura also the Con-
gresy Party did become the Janala
Party, In Andhra, Congressmen who
pledged to serve three generations of
Nehru-Gandhi have hecome Janata
men. None of this Morarji Bhai's
morality came o the fore then and
only now they are bringing in the
anti-defection Bill. When they knew
that the popularity of the Janata Party
was on the downhill and when nobody
would go to them, they are bringing
in the anfi-defection Bill. So complete
the defection before that. This is for
morality....And about unity less said
the beiter.

Somebody was saying that there
was gn empresg in Indig and there
are no emperors in India. But Shri
Morarji Desai reminds me of an em-
peror. He reminds me of Shah Jahan
imprisoned in the fort of Agra looking
at Taj Mahal He reminds
me of Shri Morarji  Desal
sitling here in the throne and
Janata Parly fighting among them-
gelves on the floor of the U.P. Assem-~
bly. He reminds me that Shri Devi
Lal brings @ bus load of Haryana
legislators to prove his support. He
remindg me of similar things—M.L.As
from Madhya Pradesh wanted resigna-
tion of Shri Atal Behari Vajpayee and
Shri L. K. Advani and ke watches and
stays on as Prime Minister. He
to me a enother gmperor of by
times. That is why 1 was saying
at this governmemt is no goveen-
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ment. This is rule by abdication. You
have abdicated your authority. There
is no administration existing in large
parts of the country. Why has it hap-
pened? Why is it that the Janata
Party which was voted to power on
the wave of such popular upsurge have
become so unpopular in such a short
time. You are stewing in your juice.
You praclised the politics of popul-
arism. You raised great hopes in the
minds of the people, while you had no
capacity to fulfil those hopes. That is
why you had to fire at workers in
Pantnagar, in Bailadilla in Agra, to
keep them peceified. Whoever has
practised this popularism, met a cer-
tain fate. I am sure the same fate will
fall {o the Janata Party.

Look at Andhra. In seven days
after a new government was formed
it had to ca!l out army in Hyderabad
fo quell that. I say if political health
of the country has to be restored, this
language of popularism must be given
up. Responsibility must take owver
while popularism must end. The poli-
tics of names must be ended once
for all

I shall not be very long. But here
is one Hero of Janata Parly who
waxed eloguence about the unily in
the Janata Party. I bave brought with
me the Times of India of to-day. Its
editcrial says ‘in calling upon the
Janata Government trinity, Mr. Morarji
Desai, Mr. Charan Singh and Mr.
Jagjivan Ram to make up their differ-
ences or gqui, Mr. Biju Patnaik has
clearly spoken only for himsell' So,
there is an emperor Shah Jaban and
mind you in Biju Patnaik you have
Aurangzeb who wants to throw out
Shah Jahan. Here Shri Patnaik comes
and says this Bailadilla iron ore export
to Japan has gone down. That ig why
they had to retrench pecple. I have
got figures from Vizag Port. It has
been geen that the export of Iron Ore
/onnes #n the year 197%78. And you
g0 on retrenchisg Wworkery and when
those retrenched workers proiest you
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fire on them. This is the way you run
the Government.

Last but not the least I took your
permission to-day to do one very un-
p-eusant task. I have to mention two
names. It was said that in the times
of emergency a caucus ruled the coun-
try. The caucus centred round the
Prime Ministers: Secretariat. The
caucus consisted of Shri R, K. Dhawan
and Sanjay Gandhi. A new caucus is
rising in the country to-day. What
does this issue of Blitz say about
Tewran—connection of Shri Kanti Bhaj
Desai? Prime Minister’s plane on way
from Moscow made an unscheduled
halt at Tehran and why did one pas-
senger get down there? What did
Shri Kanii Bhai do at Tehran? It is
not for castigating the Prime Minister.
I have every respect for him. It is a
quesiion of the country. It is not the
question of the Prime Minisler of the
country. The whole honour of the
couniry goes down ...

(Interruptions)

What 15 happening 'with Shri V. Shan-
kar in *he Prime Ministers Secretariat?

MR. DEPUTY-SPEAKER: Shri
Saugata Roy, there is a point of order.

SHRI K. S. CHAVDA (Patan): Mr.
Deputy Speaker, I want to draw your
attention to Rule 353, Can an hon.
member make an allegation of a de-
famatory nature to a person who is
not in a position to defend here? We
can understand an allegation against
a Government servant. The Minister
can reply here. But a private person
cannot reply here. My point of order
is this: This should not be allowed.

MR. DEPUTY-SPEAKER: Mr.
Saugata Roy has written to the Spea-
ker that he would refer to Mr. Kanti
Desai and Mr. Shankar.

SHRI BAUGATA ROY: What about
the 100 Mps'charge on polyester fila-
ment yarn import? What ahout these?
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It is in the interest of the country that
the Prime Minister should seriously go
into these charges. It is not my pur-
pose to find fault with the Prime Min-
ister, The other day my friend Mr,
Vayalar Ravi mentioned about a raid
on ashram in Kerala in which Shankar
was involved. But today V, Shankar
is controlling all the important
appointments. It was at his behast
that JR.D. Tata wag removed from
Ajr India. It was gt his behast that
Dr. Shankar an was made the Director
General of Health Services superseding
ten other people. It is at his behest
that all the top appointments in the
couniry are made, I say this. I say
that a new caucug should not emerge
in this country. If there was a caucus
before we have been the sufferers.
We do not want in the political health
of this country a new caucus to emerge.
We want this Government to stay. We
want them to rule for 5 years. But let
them mend their fences, Let them
repair their houses. Let them stop
giving press statemenis. Let them
ruie in the interests of lakhs and lakhs
of downtrodden people, in the interest
of Harians who are butch red. Even
{oday one Harijan leader has been
shot dead at Bareilly. In the interest
of them, let the Government rule
with firmness, rule with dignity, rule
with honesty and rule with sincerity
and justice. And that way only the
country will survive.

SHRI DAJIBA DESAI (Kolhapur):
Mr, Deputy Speaker, Sir, this is a good
opportunity that I am getting to speak
at the fag and of the discussion on
the No-confidence Motion,

1358 hrs.

[Mg. Sreaker in the Chair]

I can speak basing my views on the
speeches made by other hon. Mem-
bers. I would like to recall the period
one yeer back when the Janata Party
was voted to power,
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MR. SPEAKER: You have only §
minutes,

SHRI DAJIBA DESAI: I want 15
minutes.

MR. SPEAKER: The Prime Minis~
ter has to reply. He has to go to the
other House.

SHRI DAJIBA DESAI: Mr. Sau-
gata Roy was given 15 minutes.

I should not be penalised.

The Janata Party came to power
with the slogan of total revolution.
But I could not see any action being
taken on the basis of total revolution.
I have listeneq to the speeches from
both sides, In the last three or four
Lok Sabhas there were discussions on
no-confidence motions. The congress
Ministers opposed the no-confidence
motions and defended themselves
in the same language which I hear
today. The Ministers are the same;
the language iz the same and they are
advising the opposition in the same
language.

So, I was thinking about it whether
there was any difference between the
Opposition and the Ruling Party,

16 hrs.

In fact, I have come to the conclu-
sion after one year's of experience
that there is no difference--no basic
difference—between the policies of the
Janata Party and the Congress. There
may be differences of opinion in some
administrative problems or something
like that, Actually the people who
wanted g total revolution with the
coming into powaer, they are following
the policies of status quo.

For example, when we were discus.
sing the Plan we could hear the same
speeches from both the parties. There
were certain conclusions to which the
Planning Commission came. But, what
is the remedy? The First, Second,
Third, Fourth and even the Fifth Plan
came to the gume conclusion namely,
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rise in inequality, rise in unemploy-
ment, rise in poverty. The provision
made in the Draft Plan is again the
same with only increased allocation
in the Sixth Plan,

The Janata Government jg yield-
ing power on the slogan of total revo-
lution. Now it is coming to the posi-
tion of statug quo. To our surprise
and to our disillusionment, the
Janata Government started the pro-
gramme of Samaj Parivarthan—social
revolution—but there is no revolution.
Onp the contrary the problems have
become national problems, Atrocity
on harijans is a pational problem;
poverty is g national problem; law
and order is a national problem. We
have beep facing these problems for
the last thirty years and no solutions
were found by the previous ruler.
Again there are no solutions offered
by the new ruler,

Perhaps I might say that this is the
basic point why I am inclined to sup-
port the no-confidence motion. I am
not supporting the no-confidence
motion on the grounds which
Mr. Stephen and Statg had stated. I
support this motion perhaps because
there is actually no difference. We
were opposing the Congress Govern-
ment, Now the time has come when
we have to oppose the Janata Govern-
ment,.

There are certain problems to the
ruling party. When we look to the
present position, the Members of the
Ruling Party here give slogans in
one voice; they speak in one voice but
with differen. hearts, Quiside ythey
speak with different voices. There are
certain people like that.

This jg not exactely democracy.

SHRI H. L. PATWARI; This is
democracy,

SHRI DAJIBA DESAIL: This is
chaos. This Government in a chaotic
condition, cannot rule properly this
country. Shri Saugata Roy had ex-
pressed that they should rule with
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honesty, justice etc, Can he expect
justice; can he expect honesty and
csn he expect sincerity? There are
various programmes before the coun-
try—there is law and order problem
here, As gtated by some of the Mem-
bers here, we are here to discuss the
law and order problem because this
ig a state subject. Law and order
problem is after all a problem which
the ruling Janata Party has to face.

The ruling party must have one
political approach in every State, In
one State they support the backward
classes; ip another State they support
the scheduled castes and yet in ano-
there State one section of the party
supports the higher clasg whereas the
other section of the party supporis
backward classes. If the party tries
to divide or bifurcate the various sec-
tions or various communities on caste
lines it will not be possible for them
to implement any positive decision.

Mr. Speaker, Sir, take the question
of education. The previous ruling
party based its education policy on
Xgthari Commission. The Jarata
Party has also bdsed its education
policy oh Kothari Commission. The
previous Government relied on the
Agricultural Ptices Commission the
Janata Government is also doing the
same thing. So, my point is that the
Janata Party is trying to continue the
economic  policies of the Indira
Gandhi Government, Indira Gandhi
came out with a 20-point programme.
The Janata Party has come out with
a minimum need-based programme
of 7 points, The points are the same.
Orily difference is that they declared
that they will implement them vigo-
rously. They could not jmplement it
vigorously. Then where lies any dif-
ference,

Therefore, Mr. Speaker, I am war-
ning this Janata Government. The
Janata Party started with a slogan of
total revolution. For that they must
have g socialist approach. Some peo-
ple in the Janata Party are eloguent
about it but they succumb to the
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majority in the Janata Party. If they
accept socialism then they will have
to change the entire structure of plan-
ning. Inequality eannot be ubolished
by giving some alms to the poor and
guaranteeing good profit to the in-
dustrialists, Plan has ensured g fair
return to industrialists but at the
same time there is no guarantee ot
remunerative prices or need-based
wages to the agricultural labour or
the working class, The present No
Confidence Motion is a warning to
the Janata Government. They will
have to change everything. I am
expressing this warning on behalf of
my party.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker, Sir,
1 have been patiently hearing all that
has been said by the Leader of the
Opposition and all others who have
spoken in support of the No Confi-
dence Motion moved by the Leader
of the Opposition,

1 thought I would benefit by what
he said and that it would help
Government in rectifying mistakes
which required to be rectified. The
Opposition has a right of moving No
Confidence Motions—whether they do
it responsibly or irresponsibly it is
their business. It is not for me to
judge. It is not for me to object to
it. That is why I welcomed it imme-
diately and said, let it be discussed
immediately, But then I heard no-
thing now 1 have been hearing aill
these things ever since this Govern-
ment assumed office,

The same things are being repeat-
ed over and over again from the very
beginning. I can prove it by records
if they want to have any proof. It is
there if anybody wants tu see the
record. But I do not want to take the
time of the House in recounting these
things all over again. Only two new
arguments were advanced, two new
charges, if 1 may say so. It iy good
that they have come out with these
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charges so that the people may know
what the truth is, The two new
charges are that my Principal Sec-
retary is running the whole show.
There was a caucug before and there
is @ caucus now and that my son is
doing something like this. Now,
there cannot be ga more fantastic
statement than whatever has been
said in this connection. The Princi-
pal Secretary has nothing to do with
the selection of officers. The appoint-
ment uf officers emanates from the
Ministries concerned and the decision
is made by three persons, namely the
Minister concerned, the Home Minis-
ter and the Prime Minister. This is
not a new practice, This practice has
been there since 1947. And there is
no question of my Principal Secre-
tary trying to influence me in any
way. If he tries to interfere, he will
not remain in my office even for a
day. I would, therefore, be obliged to
the hon. Members if they can give
me one instance where he has in-
fluenced my decision and got one man
in whg should not have got in I shall
be very thankful for it

AN HON. MEMBER: He could in-
fience.

SHRI MORARJI DESAI: Whom did
he influence? That was the old style.
This is not the style now, Even the
Prime Minister does not influence
other Ministers. They are free to
make the recommendations that they
want, And I have never suggested
any name to the Ministers. Therefore,
what is the use of gaying this kind of
thing? And then a case was made
about my son making an unscheduled
flight at Tehran. I do mot know what
is unscheduled flight....

AN HON, MEMBER: Halt.

SHR] MORARJI DESAT: It was the
plane which stopped over at Tehran
It was not done for him. When I had
gone earlier, there was also unsche-
duled halt then. It wag not for him.
What is the meaning of saying that
he mude an unscheduled flight? He
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went to London from Moscow via
Tehran. If he had come here and
then gone there, it would have cost
him more money, It was not the
Government money that was spent on
him. 1 have made it clear so many
times before whenever somebody ask-
ed me about it. Then it wag asked
why he went there. This was in
September last, He went there at his
own expense to sever the last con-
nection of business he had acquired
in 1970, He used to go there before
every year with the full knowledge
and permission of the Reserve Bank
of India. He wanted to get out of it
so that there is po connection Ileft
with any business whatsoever. He
had gevered all other connections
with business here in 1964, but this
had remained. He thought that it was
necessary that he should get out even
from this so that nobody could raise
a finger. But what can one say of
people who always want to see some-
thing wrong in everything which they
want to imagine?

SHRI VASANT SATHE: Why is
Chaudhuri Charan Singh wanting to
try him?

SHRI MORARJI DESAI: 1t is bet-
ween him and me,

SHRI VASANT SATHE: It is a
matter of national concern, a Minis-
ter writing to you that he wants to
try such and such person.. .(Inter-
ruptions)

SHRI MORARJI DESAI: That is a
different matter altogether. The Home
Minister can say and I can also tell
him. That shows the freedom with
which we work among ourselves; it
does not mean anything else,

SHR1 VASANT SATHE: It is a
public matter,

SHRI MORARJI DESAI: If any-
thing prima focie is established, I
would be the first man to prosecute
him.
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SHRI VASANT SATHE: The Home

Minister says that there is prima
facle case.

SHRI MORARJ! DESAI: He has
not said that: That is all wrong. He
has never said so; that is a lie if
anybody says so,

SHRI A. C. GEORGE:; What does he
say?

S8HR] MORARJI DESAI: I am not
going to tell you and oblige you in
this matter. My hon. friends depend
upon Blitz--God help them--a paper
which hag always been a tissue of
lies. .. (Interruptions)

SHRI SAUGATA ROY: It was a
question raised in Parliament,

SHR! MORARJI DESAIL: I have
known Blitz for the last thirty years
ang I always treateq it with contempt.
1 do not want to take notice of yellow
papers; nor do I want to take notice
of the.e who deal in yellow jourra-
lism. I can only sympathise with them
for their want of prudence, But if
they don't have it, who am I to give
them prudence? 1 do not want to
offer any advice in this matter, But
this shows on whom the opposition
depends to show that there is no
confidence in this government, What
have they come to? I thought that
they would change by years' expe-
rience and give up their old methods.
But I find that they are still fong of
them. I cannot help them. Who am
I to say that they should not do so?
But if they fecl that by this method
they will be able to break the Janata
Party, they are very much mistaken.
I agree and I would not say that there
is nothing v-ong with u, I will be
the last man to say so; no party can
claim that there is no difference any-
where, in any party. Show me any
party, even in England, even in Amec-
rica, even i1n Germany wherever you
g0, you will find differences. There
were no open differences during the
last few years in their party. But I
was told of the inner differences that
were there. I do not want to speak
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about them; I am not like them. I
do not believe in resorting to such
metiods to condemn anybody. But
these are matters where if they were
careful, I do not think they would
have done what they have done here.
I cannot compliment them on their
performance. What have we done,
they ask. Is this not a great change,
the change that has taken place? The
change is so remarkable that the
world knows it. If there is no full
satisfaction, I can understand. I can-
not say that there ig full satisfaction
nor can I say that full satisfaction
can be given in a year in every mat-
ter. But there is nothing of which
we have to be ashamed nor is there
anything that we have not done
which we could have done or that we
have failed jn doing it. There is no
item on which anybody can say that.

They cited many things, They cited
prices. Are not prices more this
March than what they were in March
last? If they deny the figures what
am I to do? We do not claim that
they have one down. If they have to
go down they have to be stable first.
Ang if after len years record of infla-
tion every year, barring six months of
Emergency, we have halted rise in
prices, is that not some achievement?

But why should they gadmit it?
They. they have to condemn them-
selves which they are not yet pre-
pared to do, Yes, I know, there are
several hon, Members on the other
side who had quietly suffered  all
kinds of things during the Emergency
and even before. They have now be-
gun to admit, some in public and
some in private, that Emergency was
wrong and should not have been
there.

They say now that there ijs no
change, Is this a small change that
everybody is free to say what he
likes throughout the country? Is it
not the greatest change from the
times when we tried to point out the
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shortcomings of the Government but
were taken away in the darkness of
night, whisked away somewhere
without letting anybody know where
we were taken? Thousands of them
were taken away and crowds were
brought here in lorries and trucks,
Government military trucks to prove
that people had confidence in them.

AN HON. MEMBER: What about
the Kisan rally?

(Interruptions)

SHRI MORARJI DESAI: How can [
give any sense of shame to people
who do not know what shame is?
(Interruptions) How can [ give it?
It is not possible for me to give any
sense of proportion when there is
none? How am I to do 1t?

It is my misfortune that T have to
reply to this debate. It 15 no pleasure
for me to have to say these things, I
am not happy but I have to reply to
it; otherwise, things will go by de-
fault. The change you see is that
can go about without let or hinder-
ance, they can say whatever they
like.

SHRI A. C. GEORGE: May I just
say one sentence? The fearlessness
had led to one thing in  the United
States. I may just quote a few lines
from ‘India Abroad’. An advertise-
ment has appeared in it and it js this:

“SERVICES—We deliver rupees
in India. Competitive rates—fast
action. Any amount, at any place.
Transaction thru banks, Easiest way
of doing it—everything done by tele.
phone, Personalized services, satis-
faction guaranteed. H. Parikh (Fi-
nancial Consuliant) Orient Express,
Journal Square, Jersey City.”

Apn advertisement has come that
they will make compensatory pay-
ment, That is where the fearlessness
had led to. This is published in the
United States. (Interruptions)

MR. SPEAKER: You have men-
tioned that,
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SHR] MORARJI DESAI: These are
legacies which we have received from
my hon. friend and it is that legacy
which is making it difficult for this
Government to get over everything
and make faster progress. (Inter-
Tuptions)

SHRI A. C. GEORGE: Since he men-
tioned tabout fearlessness, I mention-
ed that. An advertisement is put
that rupees will be paid in India for
dollars in ‘Indizc Abroad’, 3 magazine
published in the United States and
so many Indians read it.

SHRI MORARJI DESAI: They are
sorry that we are undoing the wrongs
that they heaped upon us people. We
have not yet been able to remove all
wrongs completely and that is our
misfortune. But the wrongs mre so
many that they cannot be removed
quickly. What we could do quickly,
we have already done and you see
the result of it.

There is complete freedom of press,
so much So that what we say may not
be published buf what they say is
published with big headlines. I can
prove it by production of those news
papers, if they want to see,

SHR] VASANT SATHE: That is
why the yellow presg is there,

SHRI MORARJI DESAI: It is not
the yellow press. yellow press is =
very smal] part of it. A large part of
it 35 not yellow press. Then, on the
media who is getting publicity? It is

given to everybody. If at all, they
get more publicity than they deserved
at any time. Was opposition ever
heard on media before? Yet they
say there is no change. It has
been done for the first time in
this country, that in the elections the
Opposition had the facility of speak-
ing on the radio ms much as the
ruling party. For the first time this
is done.

We are also trying to ses that
media become independent and do
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not remajn subgervient to Govern-
ment. But jt requires careful consi-
deration, We had appointed a commit-
tee, The report has come. We will
soon take a decision. But to say that
we have done nothing, has no mean-
ing.

SHRI VASANT SATHE: Media has
been captured by one organization.

SHRI MORARJI DESAI: By whom
has it been captured? The agencies
were merged into gne in the past
regime. There was one ‘Samachar’
only; and all were bundled into it,
and made to do what they liked. All
that has been separateq and they are
made independent. And we don't
interfere with them in any manner
whatsoever, Not only that. I have
told the Press: ‘If you want to have
your own arrangement, you must
have it. I don't want {0 nominate any-
body on the Press Council You
should look after the Press your-
selves and regulate it yourselves., If
any law is violated, certainly Govern-
ment will step in. But that is only
when law is violated; and the action
can be taken in a court of law. But
for that, we will not interfere in any
manner whatever.' | have never asked
any Editor or Correspondent to see
me, unless he wanted to come and
see me. And there also, I have never
said, “You should do this or should
not do that”, I only say, “You better
ascertain the facts and write as you
like.” We don’t want to interfere with
the freedom of the Press in any man-
ner,

Takte the Opposition. Is the Opposi-
tion now in the same cramped state
in which it was before? The Leader
of the Opposition has been recogniz-
ed fully, And it was for the first
time in history that the Speaker and
the Deputy Speaker were elected un-
animously in this House.

SHRI VASANT SATHE: The credit
goes to the House,

SHRT MORARJI DESAI: 1 agree
that t goes to the House. The Op-
position would have been willing to
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do that even before; but it was never
consulted. Not only that It wgg de-
fameg in every possible way. We
don't believe in retaliation. Not only
that, The President hag also been elec-
ted unanimoustly. (Interruptions) I
don't say that the credit 15 not due to
you, I say that credit goes to all.

SHRI VASANT SATHE: Dr. G. 8.
Dhillon was elected unanimously,

SHRI MORARJI DESAIL: The Spea-
ker wag not elected unammously—
not in the real sense. Therefore, to
say that nothing has happened, is
only denying facts. I can say no-
thing more than that.

Look at food supplies  There is
more food available to-day, And
those whom I met in Bombay and 1n
other cities have said that whenever
they wanted things, they get them.
Formerly all those things were not
available There 1s now more pro-
duction Industry 18 doing better. It
has not done enough, I am quite sure.
But it takes time A yearor 13 months
is not enough to change everything
and bring Heaven in this country, We
have never promised that, We don't
do it.

There is Education It requires to
be changed; but we cannot change it
by ourselves, as they were doing. We
want to taken the educationisty with
us in this matter. Therefore we are
discussing education with  those
who are concerned with it and
trying to come to a consengus in
the same manner ag we are doing
in this House on many matters. That
is why it takes time. The Consti-
tutional Amendment should have
been done much earlier. But we did
not want it without taking the oppo-

sition with us, as much ag possible.
We have been able to come to a large
measure of agreement even in the
anti-Defections Bill; it i3 delayed
because we wanted to cousult the
Opposition so that it has a smooth
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passage and it becomes more effective,
I must say I was very happy this
morning when in our discussiong we
could come to agreeq conclusiong and
reached a consensus. That is why we
have to have patience in this matter.

If my hon, friends think we can
wash out every wrong thing they did
in thirteen months, then I would like
to say that we have washed out some;
other thingg still remain to be washeq
out. That takes a little time; but it
wil]l not take more than a year more
to wash out the remaining dirt,

SHRI VASANT SATHE: Do not
wash them in public.

SHR] MORARJI DESAI: That is
left to you, If you want me to do it,
I do not know whether you will be
able to stand up to it. This, I
know; but it is not my business to
expose anybody. I have never done
it and I would mnot do it, If you
come to me privately, I will tell you
what I know, on condition that you
do not publish it. But this is not
the way to do it.

AN HON. MEMBER: What about
your secrets?

SHRI MORARJI DESAI: I have no
secrets. If 1 have, let anybody find
them, But, somehow, over the years
I was close with many of them. So,
1 know what they really are, That is
how the world is. I do not find fault
with them. We all have feet of clay;
everybody has some fajling or the
other. Who am I to find fault with
them? But they want us to be saints
whereas they want to remain what
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from here have & dig at them, all of
them get up and ask “what is going
on?" Thig is not the way to meet
arguments (Interruptions) What does
the hon. Member think he is doing?
He is demonsirating how he inter-
ruptg all the while, I have not inter-
fered with anybody; 1 have not in-
terrupted anybody. This is not the
way to do it. But they pop up and
down all the while, because that
seems to be the only exercise they
know. If it had been really an exer-
cise in dignity with cogent arguments,
tIhwould. have been very thankful to
em.

As I said before, I weicome this no-
confldence motion, because I am glad
that it brings the two factions together.
Those who have factions are now talk-
ing about factions? In my party
where are the factions? Yes, there
are differences of views as my collea-
gue, Shri1 Jagjivan Ram, said, 1t is an
unprecedented thing in history that
flve parties, differing from one another
but all believing in democracy, fight-
ing against one another for 30 years.
criticising one another, come togsther
voluntarily without any pressure from
anybody, except the pressure of the
people, who wanted democracy to be
saved. Therefore, we came together
and emerged practically as a mew
party, which was not fully formed
constitutionally in the normal sense,
wins the Lok Sabha elections in a
striking manner, which opens the eyes
of the world, but not the eyes of my
hon. friends. Those who have eyes, hut
do not see—what can I tell them? I
can lead a blind man, but I cannot
lead a person who can see, but does
not want to see. What can I do to
them?

And then it was also said by Jagji-
vanramji that we are working together.
It does not mean that all our hearts
have come together. Therefore, there
are bound to be some differences, dif-
ferances of opinions and views. That
is not healthy jn my views, I do agree,
but it is not an unusual phenomenon
It is naturdl. If it did not happen, it
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would have been unnatural. We would
not have lasted. It is because of this
that it will be cemented.

Ang 1 want their factions also to be
cemented. Iwant a strong opposi-
tion. I do not want a week opposi-
tion. It is the business of the opposi-
tion to show the faultg of the Govern-
ment, and also try to see that they get
the mandate of the people to replace
the Government in a constitutional
manner. It is their right. That is
what democracy means. Apg that is
E?’ I want that they should recognise

8.

I believe what is happening is
natural in the conditions in which we
have come together, but that also will
settle down. We will not oblige you.
Don't think that you are likely to
come here soon. But 1if you behave
like this, you will never come here
again.

I only want that they should be dig-
nifled in what they say, that they
must have more regard for facts and
truth, rather than only eagerness to
attack and make us feel. That way
nobody feels anything. I  wish they
had said something which would have
made me think. 1 do not know what
reply to give because there is nothing
on which I ean say anything to them,
there is nothing which requires any
telling. But my hon. friends go on
saying what they like. Let them do so.
After all, it is they who have to pick
up wisdom, not I. I am trying to pick

up such wisdom from them, as is
therein them. Everybody can have
wisdom I cannot say that there is

anybody without any wisdom whatso-
ever, I can never say that. I am try-
ing to learn from them. I do not
want them to learn from me 1if they
do not want to.

On the one side they give me a
compliment that I am a Gandhian. On
the other gide, they depict me as a fool
or a convenor. leat is not the way.

They bring here cases of oppression,
terrorism of oppression of Harljans,
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law and order problems, but these are
not problems which only relate io us,
they relate to all. 1 do not want to
go on with this argument, This has
been happening. And we have got to
stop it. We are not able to stop it
much, I ggree, but this is also a legacy
that we have got, and it is not created
only by those people; these are also
inherent in the conditions of the coun.
iry. I do not want to blame anybody
for these things, but these are things
which we have got 1o stop. Formerly
these incidents were not published. The
Harijans, the tribals and the back-
ward classes had no courage to fight
it or gpeak gbout {l. I am very happy
that they are able to fight and speak
out today, and that iz why when my
colleagues here on thig side speak very
strongly about 1t, I have patience with
them | appreciate their feelings.

But, do my hon. friends want to
spoil the atmosphere further and not
make it better? If they are interest-
ed in improving the situation and mak-
ing this country great for the benefit
of all of us, this 1s not the way to go
about 1t. That is all that I can plead
with them,

I have nothing to advise them. This
is no sermon. It 18 my business as
Leader of the House to advise them
if necessary, but I know that advice
must not be given to anybody who
does not want it. One who does that
would be stupid. That I learnt when
I was young, not now. If they say
many things and I have got to reply
to them, they consider it a sermon.
God help them again. Do they expect
that I must not say anything which I
must say to refute what they are gay-
ing in a wrong manner? If I say that,
how does it become a sermon. If I
say that I want the opposition to be
strong, would I be giving a sermon? 1
say that the opposition will be strong
only if it becomes dignified and discip-
lined in the House because it goes out
from the House outslde and I was
simply very unhappy when I was told
in one nrgument that this House does
mot represent the conditions in the
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country., The people out side represent
them. Are we not representatives?
I it not derogatory to the Parllament
and its authority? This House repre-
sents the best in the country, what-
ever they may be.

SHRI MOHD.
Nobody sald this.

SHAFI QURESHI:

SHRI MORARJI DESAIL: It was said
here. I will show it from the record.
That is not right. It hag been said
from the front benches opposite. It
bhas not been said from the back ben-
ches.

SHRI MOHD. SHAFI QURESHI:
Whom ig he referring to?

SHRI MORARJI DESAI: I can tell
you but I do not want to name people.
1t is not said by one but by two. If
they did not say it and if they say.
they did not say it, I accept il. I have
no difflulty about it. But let them see
afterwards what they have said in a
hurry without knowing what they are
saying. That also is a malady from
which we are suffering here. I hope,
we do not suffer from that malady as
a result of this no-confidence motion.

I am thankful to the hon. Leader of
the Opposition for making an exhibi-
tion once agam of what weaknesses
they are suffering from. If they want to
press the no-confidence motion, they
are frec to do so. But that will not
add to the dignity in any way. That
is all I have to say. Thank you.

SHRI C. M., STEPHEN (Idukki):
Mr. Speaker, Sir, 1 am really dis-
appointed that in rising to reply,
there is nothing in the speech made
by the Prime Minister which I have
got to reply to. He smid only one
thing that the people who have eyes
do not care to see, cannot see. After
listening through two days speeches
it the Prime Minister does not gee
anything that has been said which is
to be taken note of I only repeat
what Christ said once: “Those who
have eyes to see, let them see; those
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who have two earg to hear, let them
hear.”

The Prime Minister, unforiunately,
does not have the pears to hear what
was being gaid here,

A question wag repeatedly askedT
why this no-confidence motion was
brought forward, Many of the no-
confidence motions Were discusseq in
the pust. Many Members in this
House are witness to that. There is
one thing absolutely distincet as far
as this motion and the speeches on
this motion are concerned, With the
exception of one or two gpeeches, it
wil] kindly be noled that the motion
sought to rest not on corruption
charges and mudslinging but on
national issues. Not that there are
no corruption allegation to be made;
there are quite a number. I do not
want to make any allegation but 1
have got with me a letter from Shri
Shibban Lal Saksena who sent thiz
to me where he said:

“l have been deeply distressed
und pained at the corruption of
some of the Minisiers in the Central
Cabinet, I have already given you
a chargesheet containing hundred-
and-one gpecific charges against...”
(I do not want to mention name; it
is here.) “And another chargeshect
ugaingt another Minister...” (I do
not want to mention. That is there
in the letter.)

I have got the corruption charges
with me. I could just read out those
charges gnd could have started mud-
slinging process. But I believe, the
Parliament of India, if one can avoid
it, must not be used for that purpose
National issues must be raised;
national issues must be projected.
National jssues were projected here.

In the course of the budget dis-
cussion, every demand was discussed
and a sum-total of impression has
been formed and a sum-total of im-
pression has been reflected in this
House.

What is it that you heard from
here?  Congress (I), Congress,
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P.W.P, Communist Party of India
ALADMEK., CPM., Muslim League,
of the partieg which gpoke
from here said, performance is miser-
able; take warning; you are failing
the country, Many members from
your Bencheg said, this is a warning,
take the warning. Prof, Mavalankar
who go verily spoke, partly for you
and partly for this side, while defend-
ing you, said take care, the goings
are not good. Thig is the consensus
that has developed.

There are two grounds on which I
put through my No-Confidence
motion. Generally, the No-Confidence
motion comes up for three purposes.
One is, there is a possibility of cap-
turing power and the No-Confidence
motion comes to unseat the Ministry.
1t is not for that purpose, Second
is, when there is a specific issue,
that hag got to ba projected and,
sometimes, {he No-Confidence motion
comes—this happened when the Rail-
way strike was there., It 15 not
for that purpose. There are many
issues which have got to be
projected. The third is, when the
upposition feels that the Government
are failing the country miserably and,
therefore, in the interest of the coun-
try it js time that the Government
think of either performing or quit-
ting, the Opposition js bound to give
this warning. And it is for that pur-
pose that I put through the No-
Coafidence motion.

Anulysing the grounds on which 1
put the No-Confidence motion, with
respect to the first one, that you are
failing the country, there is a con-
tensus. Then, what should follow?
‘There is a difference of opinjon there.
According to me, 1 find that no
mending is possible and, therefore, I
say, it is time that you quit, The
CPM, differs from me. They made
a most blistering at'ack on you. Mr.
Samar Mukherjee gmid, “Mend. We
give you more time. Otherwise, you
will be thrown out” ‘These are the
two pogitions taken. Even Mr. Biju
Patnaik took up the position about
the eleclion, saying that it wag the
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token cut—an erosion of credibility;
we accept that. That he conceded.
As far us we are conceérned, some
fifends believe that you should mend
and, therefore, allow you to carry on
or get thrown out and, I believe, it is
mmpossible for you to mend and,
therefore, get out before you are
thiown out. Excepting for this, there
1z no difference of opinion.

As far as the basic issue; are con-
cerned, there js absolutely no diffe-
rence of opinion at all. They sy,
they will mend and there can be a
difference of opinion and all that.
Duference of opiniop there must be
it every party.

Let us look at the Congress. We
weie told, “How was your Congress?”
Many of my leaders who spoke, who
got me In the Congress, tell me, “How
was your Congress?” It is they who
brought me up to the Congress. I
sat at their feet und learnt what the
Congresg message was. It is very
strange that they tell me, “What
about your Congress? It is your
Congress, Babu Ji; it i3 not my Cong-
ress. Let us not think the other way.
‘What was thjg Congress? This Cong-
ress before Independence was a mass
movemen*, There were different
ideas, different ideologies. When it
came 1o the question of implemen-
tation, how programmes must be
taken up. Sharp differences deve-
loped. From out of the womb of the
Congress, the Swatantra Party
emerged; from out of the womb of the
Communist Party the SBocialist Party
emerged; from out of its womb, the
B.L.D. emerged and I do not know
whether it will be correct to say, to
a certain exten', from its womb the
Janu Sangh glso emewged. (Interrup-
tions) I stend corrected. That is
why 1 do not know. Out of these
wombs, different parties emerged.
They emerged, consolidated and ery-
stallised on different apecific ideas
and ideologies. Now they say meraly
because these crystalilsed organisa-
tions eame together and they put 8
khadi shaw] arcund thet amd said:
this is = single party. Therefore,
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cohesion there can be. You are
agsuming a position which s
shsolutely not possible or practicable.

If the Indian National Congress
completely  cohesicve, completely
strong, coulg not, at the stage of im-
plementation of a pregramme, carry
on as one party but had to be split
up, then the difterent organisations
crystuilised as 1ron clad grganisations
coming together at the moment of
implementing a programme will
necegsarily have to fall out. Other-
wise, every one of you is a hypocrite;
You are not sincere ptople standing
firm with the faith you have, with
the political conviction you have, It
is just my reading. Therefore, 1 feel
it is a vain exercise. 1f you want to
carry on that exercise, by all means
you carry on that exercise. But, in
the interest of the country, I fee] a
better progre«s will not be possible.
That js the difference I pointed out.

In 1977, when you won the elec-
tions and the results were tha, you
are here today, in 1877, it was a
cohesive party, strong and powerful
ang determined to do something.
Within one year, difference have
developed. 1 am not interested in
your differences at all, 1 am not
calcula‘ing on my future on the dis-
sension that may take place among
you. I am calculating on my inherent
strength and in my capacity to muster
people for jmplementation of my pro-
grammes. 1 will be a political fool
if T think that py your disintegration
I must fix up my future. Not at all.
But I could see that in the nature of
things this disintegration is unavoid-
able ang to the extent of its being
unavoidable, the country will suffer.
Tobat js the position I am taking.

Now, Sir, you are repeatedly saying
that we did not mend matters during
cmergency. Well there are four types
of people, as far as emergency is con-
cerned. When you call one another
names let us understand those people.
There is a set of people who vailantly
opposed the emergency from the start.
Hats off to them. [ salute them. There
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is a set of people who put the cause
of emergency as necessary for the
nation, who sargued in this House and
remsined arguing until the elections
were declared. Then there ig a third
clasg of people who protested agsinst
emergency, ‘'weni{ to jails made an
escape out of it and started nepotis-
tions and scuttled the whole move-
ment. 1 knew this class of people.
They are the persons on whom the cap
will it. He undersiands what I mean.
Then there is a fourth class of people
who even after the elections—during
the elections, they were defending the
emergency—finding out that the power
had passed on to somebody jumped to
the other 'wagon and came back say-
ing: down with the emergency and you
are accepting thoge people. Then there
is a fifth class of people Whom I re-
present who believed and continue to
belleve that emergency was rightly
declared. (Interruptions) You may say
thousand tlimes shames. Here in my
hand is the first speech I made in this
House, after the elections when the
President’'s Address was discussed. I
said, “I for one fought for the elections
on the question of emergency. I want-
ed a verdict of the people on the basis
of emergency. Ali of us in Kerala
campaigned on the basis of emergency”
and so on and finally said: “this ‘was
the issue which we bad honestly put
forward 1n my constituency. In our
pamphuets and speeches, we said: do
you approve of the emergency as you
know it or not and they have upheld
the proposition and they approved the
emergency.” This is the position I
took in my very firs{ speech after the
elections. You may accept or you may
not accept it. What 1 am saying is
that there are four or five types of
pecple. Who is more honourable? I
say thoge persong who opposed emer-
gency from the very start, I differ from
them. But I scclaim them as honour-
able man and accept them ag hopour-
able men. We pleaded for the Emer-
gency belisving that it was correct gnd
were holding on to that position and
are still saying that it was rightly
declared. Would you condemn me for
the reason thai ] did not change my
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opinion? And would you prefer the
person who argued for Emergency till
the elections and who remained in
my party upto the elections, who were
the high priests of Emergency in the
Ministry, who wanted to command you
and whom you hugged and kissed in
order that you may get some election
results somewhere? Who is honour-
able? The person who said, ‘I have
got the right to believe’ and who be-
lieved that the Emergency was rightly
declared, who held on to 1t whatever
be the attacks and cniticisms who sald
not once but twice, who is saying even
now for the third time that Emergency
was rightly declared, or the other per-
son? Would you condemn me as a
dishonourable man and would you
prefer to call the other man as an
honourable man” Would you say that
anybody Who came here and argued
for Emergency held on to it, goaded
us to the impression and also toid us
that the Emergency was good, played
our leader and made us accept the
Resnlution and then when the crucial
time came, jumped off

SHRI KRISHAN KANT (Chandi-
garh): I want to know from him whe-
ther it the same sltuation develops
today, he would like Emergency to he
promulgated m this country.

SHRI C. M STEPHEN: I am only
saying this. Let nobody say anything
agamnst anybody at all.

Mr, Biju Patnatk made a valiant
speech. All I have to say 1s that those
who are in the glasshouses should not
throw stones at others. There are
many people there who can come out,
hold their heads high and attack, but
not Mr, Biju Patnaik; Mr. Biju Patnaik
is not among them, because we know
hig antecedents. He speaks about
sycophancy. We gays he knows intl-
mately how Nehru functioned, how
Indiraji functioned. We know. I saw
how, in Bhubaneswar session of the
Congress, the sycophancy was func-
tioning, I saw the sycophancy the
maximum, how the sycophancy frui-
tioned in an unparalleted manner when
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without being a Minister, he was givag
a room in the South Block to run
this country, to carry on the defence
of this country.

Well, 3ir, there is a book...

PROF MADHU DANDAVATE: In
Indiraji's 1aj, even those who were
Ministers were not given room.

SHRI C. M. STEPHEN: Here is &
book by Shri C. G. K, Reddy om
Baroda Dynamrte Conspiracy; here he
says:

“Further discussiong belween the
representatives of the conclave of
mid-December and the Government
representatives were stalled by Om
Mehta This gave birth to the in-
famous ‘My Dear Om' letter ad-
dressed by Biju Patnaik in the New
Year of 1877 This letter crowned
the shame that the opposition lea-
ders wno were outside the jai] per-
petrated on themselves ang caused
consternation and demoralization to
those vtho were either in jail and
still uncompromising .”

ot Tt wre guer (frduas)
sitaalr gfeeeT widt 7 A Ay qEAEE
Wt qu formt 97 | 870 wT W SAT §
iz aerd & fs 9.5 sqfers
e aaT g ?

SHRI M STEPHEN: All I am
saying 1s this. Let nohody try to play
up the valorous posture . The ques-
tion was asked.. .,

SHRI BIJU PATNAIK: The re-

cord must be set right. He has
named me. He was reading from a
book, from a newspaper chap, who-
ever it 18, T do not know. He may
be very hig for him, but I do not
know him. He may have done a good
job for him, I do not know...

SHRI C, M. STEPHEN: You do
not know George Fernandes!

SHRI BIJU PATNAIK: Whether
he came with George Fernandes or
tor George Fernandes, I do not
know. .. (Interruptions)
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SHRI C. M. STEPHEN: [ am not
yieiding.

MR. SPEAKER: He is not yield-
ing. I will give you an opportunity

later.

17 b,

SHRI C. M, STEPHEN: Mr.
Krishng Kant asked me a question,
whether, if such a situation arose
today, we would like Emergency to
be declared. I put the guestion back
to him, because the Constitution
amendment proposals have come up.
The question js whether, in the case
of an internal emergency, emergency
must be declared or not. The present
Article says ‘internal disturbances’
and in place of that you want to put
in the new words ‘armed rebellion’.
That means an internal affair. Sup-
posing the Naxalite people go up in
a sort of a rebellion in an area, you
can construe it ag armed rebellion:
if, in @ working class area the people
take up arms, you can take it as arm-
ed rebellion. The question is whether
you are prepared to say there will be
declaration of Emergency only if there
1s external aggression and war or fear
of external aggression and war or
would you still say we should pro-
vide for a contingency in which in-
terna] Emergency can be declared?
The very fact that you want to pro-
vide for it shows that in your view
there can be a gituation in which in-
ternal gevelopments can happen which
would justify the decleration of emer-
gency. The difference is only this—
whether the assessment of the situa-
tion as at the time of the declaration
of Emergency was correct or not,
whether your assessment or our
asgessment is correct.  Different
opiniong are possible. However, once
it is declared, all the other consequen-
ces follow. Nobody had anything to
sy about the period beyond this 19
month period. Al that wag sald wes
about the 19 month period. There
was no allegation that there was no
freedom or democracy before the
Emergency was declared: there was

1123 LS5,
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My point is, if you wanted to bring
back the conditions which were
obtaining during Emergency, you were
faced with the necessity of declaring
a fresh Pmergency. That declaration
you did not make. If a new declara-
tion did not come, then status quo
ante and democracy automatically
stood restored. It is nothing of your
boon: that 18 what I gm saying. The
people declared themselves against
Emergency and that verdict was
accepted. The Emergency was can-
celled and you were ushered into
power—which you did not hope for
before the Emergency. If you wanted
to restore the happenings of the 19
months period, you would have had to
declared Emergency again. There-
fore, the essense of what you are say-
ing is only this, that you did not de-
clare a fresh Emergency. This is all
that you are saying: nothing more
thap that. In the gbsence of Emer-
gency, nothing else was possible and
your omission to declare g fresh
Emergency is something you want to
claim credit for. Are the conditions

Emergency? That is the simple ques-
tion I have got to ask you. (Interrup.
tions).

I had the most painful moment in
my life today whén | Hstened to Babu.
ji. T must confess to an attitude of
instinctive reverence on my part to-
wards Babuji more than any other
leader. It Iy the unkindest cut of all
that the Janata Party chose to fleld

discussion: it was the unkindest cut
of all. Babuji talked about the re-
moval of the 92 year-olg Congress,
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Babuji was my President. The whole
period, Babuji wag in power; the
whole period, he was in the Parlia-
mentary Board; he was in the politi-
cal affairs Committee; he was in the
Cabinet; he was in the Election Com-
mittee, there was no superior organi-
sation of the Party in which he was
not involved, He guided us; he
advised us; his opinion was orders
for us. But now, what does he say?
We are not prepared to unlearn the
moment he is prepared to unlearn.
You taught us certain lessong which
have become a part of us. We remain
firm there. We cannot unlearn the
moment you decide to unlearn. Then,
Babuji, you moved the motion for
approval of emergency. That speech
is before me. Would you withdraw
a single sentence of the gpeech you
made. You stand by it or not? You
justified the emergency. Babuji says
that he stands by everything he said
while he put forward the resolution
for approval of emergency. Then,
what is the difference between you
and me? The only difference is that
we stand where we did whereas
somebody else chose to leave from
where he did. This is the only diffe-
rence.

Now, Sir, when he speaks of the
Indian National Congress as an organi-
zation of 92 years, an organization
which brought him up and which he
brought up and under whose banner
he moulded many a political leader
and worker in this country—they are
in thousands who look to him...

SHRI NATHU SINGH (Dausa): Mr.
Speaker, Sir...

(Interruptions)

SHRI C. M, STEPHEN: I know
what had happened since the Allaha-
bad judgement. I know what had
happened before the resolution by the
Party was passed. I remember what
happened between Babuji and me
when the resolution was drafted. I
know the position, from time to time.
These things cannot be rubbeg off in
a single stroke. Therefore, inner
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party discussions were there, not with
Indira Gandhi only but all of us and
many of us were involved. Babuji
was involved, Shri Chavan was in-
volved, I was involved and many of
us were involved. ...

AN HON. MEMBER: Even Mr.

Bahuguna.

SHRI C. M. STEPHEN: We sat to-
gether and drew up a resolution and
it was that resolution which was
passed by the parliamentary party.
Subsequently, step by step Babuji
advised us and I, more than to any
other leader, went to Babuji for his
advice and guidance—thig is a secret
which I want to make public....

AN HON, MEMBER: What about
Hemvati Nandan Bahuguna?

SHRI C. M. STEPHEN: And here,
Babuji comeg and accuses me for
bringing forward a no-confidence
motion. Babuji, did I say anything
disparaging about you in my speech?
I raised only national issues when I
put my points across. Those national
issueg have echoes everywhere. Well,
it was saig somewhere—he too serves
a purpose who only stands up and
cheers. There are people who can do
that. It iz his good fortune that he
is alwayg on that side and never on
this side whichever Party may come
and whichever Party may go. It is
out of conviction that he is always on
that side and he can always reply
to a no-confidence motion.

Mr, Speaker, Sir, I am very sorry,
after such a long period of time I
have got to impart this tone in my
speech with regard to my most
revereq Babuji., A situation for that
should not have been created. We
can understand the compulsions of the
situation but, please, for heaven’s
sake, don’t rub on the wrong side of
our heart. Don’t wound us by de-
clarations which are all right against
your foes but not against us. Thig is
all T have to say as far ag Babuji’s
speech is concerned,
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Mz, Speaker, Sir, thig is a mement
for introspection in the country. The
Fathers of the Constitution con-
templated that gn emergency may
become necessary. May be there
may be difference of opinion and in
judgement. I have got before me
Mr, Justice Mathew's report where he
saye:

“Be that as it may, there can be
no gainsaying the fact that violence
threatened the democratic set up in
Bihar. Violence was very much in
the air at all levels—individual,
social and political.

It iy axtomatic that civilised life
becomez  impossible if politieal
violence were to take the place of
legal parliamentary and constitu-
tional processes. ...No democratic
system can accept the use of physi-
cal violence as an instrument of
politics,

The incidents of violence in Bihar
including the incidents of explosion
at Samastipur were a grave warning
to the nation and all people had to
give very gerious thought as to what
action should be taken at the
national and political levels to puf
an end to violence to safeguard
democracy and ensure national
security.”

This is the findihg of the Comrilission,

May be you withhelgy this Commis-
sion's report. May be you have a
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curtain of emergency certain crimes
were gammitted, which must be con-
demned. There ig no doubt about ik
But, on the question as to whether
there could be emergency, the test ia,
what iz your attitude? If you wani
stil} to provide for internal emergency,
then, the cat is out of the bag. Faced
with a similar situation you will also
declare an emergency. If that is
your attitude, then, what right have
you to criticise somebody who, in his
best judgment, thought that emergency
wag called for and emergency was
declared?

Therefore, the sum total of the
entire debate ig this. This debata is
not without purpose As was pointed
out by me at the very start, this de-
bate was for the purpose of projecting
what people in the country have start-
ed feeling. There is an erosion of
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all the evils of the emergency? Can
there be anything more gerious than
that? I know, you and your collea-
gues have no consideration for any
values. I huve been saying this for
the last 10 years. ] am not surprised
at your behaviour and your perfor-
mance this evening. But I am sur-
prisad at the behaviour and perfor-
mance of some sober people in that
“side. When their leader iz speaking
in terms of all praise for emergency,
they think that he is doing something
very great and doing very great ser-
vice to the nation. Well, do it if it
serves YOu any purpose..

SHRI C, M. STEPHEN: I will re-
peat it again. I say, Number one:
First the question is whether one can
held that the declaration of emer-
gency was justified as per the pro-
visions of the Constitution, My
answer is yes.

Second, the question is, whether in
the implementation of emergency
there were excesses. My answer is,
ves, and they deserve to be
condemned.

Number three. The question is
whether in the conditions obteining
in emergency certain persons com-
mitted crimes which cannot be par-
doned. I say, yes. They deserve to be
punished.

These are the three propositions
which I have put forth,
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South did. And now what? “An
by-elections have been fought on
misdeeds of Mrs. Indira Gendhi,
people have rejecteq that. Therefore
a new thinking is coming. That is
all I have got to say.

J5F &

It you say that the acceptance of
emergency is bad morally, what justi-
fication have you to take in your fold
persons who were the high priests of
emergency, who justified the emer-
gency and won the election on that
basis? What moral sense have you?
You have accepted those people,
After having done that, what moral
right have you to point the finger of
accusation at us” Look to your people
among you, they are the willains and
not I.

I have the hapesty to say, the de-
claration of emergency was justified.
I said it. I say it. I will continue
to say it. There is no doubt about
that. One sentence more and I have
done.

The totality of the opinion in this
House emerging as a result of the dis-
cussjon iy thet the performance of
this Government hag been unsatisfac-
tory. Faith of the people has been
eroded. The people are giving a
warning. A large number of Mem-
bers in this House feel that your per-
formance is miserable, If you accept
it ag a matter of fact, accept thig im-
peachment und get out. If not to
that extent, you will not be respect-
ing the views of the people.

With these words, Sir, T press this
motion for acceptance of the House.

SHRI VAYALAR RAVI (Chirayin.
kil);: Sir, T am on a point of clarifi-
cation. One minute, Sir, We are also
a party to the no-confidence motion.
We have taken part in the debate.
But g situmtion has now come when
Mr. Stephen replied to an importent
question put to him by Shrl Chandra
Sekhar and now we come for a point
of saying whetirer this motion justi-
fles emergency or not.
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AN HON. MEMBER: That was not
the question. (Interruptions)

SHR] SAMAR GUHA (Contal):
That {s the main question. Al their
speeches have been directed in justi-
fication of emergency. Those who
have suffered—1,36,000 under MISA
and DIR. (Interruptions)...suffered
in 19 months of internal emergency.
The whole country was made captive;
the whole country was made prisoner.
And this man is justifying the emer-
gency; if you have got the courage,
then throw out the empress of emer-
gency; throw out the erown prince of
emergency. (Interruptions). It is
good that the cat is now out of the
bag. This is what you are intending
to do. You are trying to bring about
a totalitarian regime in this country.
You are preparing the ground for
that, (Interruptions).

SHRI VAYALAR RAVI: We were
a party to the emergency and the
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Tule at that time; we are not demy-

ing that fact. But, we are not tak-

ing any position to justify the emer-

mtgr- It is not the purpose of this
ion.

MR. SPEAKER: Now I shall put
the motion to the vote of the House.
The question is:

“That this House expresses its
want of confidence in the Council
of Ministers",

The motion wgg negatived,
MR. SPEAKFER: Now, the House

stands adjourned to meet at 11 Ana,
tomorrow.

17.19 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, May
12, 1978/Vaisakha 22, 1900 (Saka).

LS— 10-7-78.



